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MR. DEPUTY CHAIRMAN: Order,
please. I would request the honourable
Members not to just get up and take the
time of the House on points of order and
things like that. There are no points of
order. 'Just they want to say something
in the garb of points of order. I have
always been trying to stop that. Now,
Mr. Nigam to move the Motion.

SHRI RAMANAND YADAV: Sir,
what about the expunction that I asked
for?

MR. DEPUTY CHAIRMAN: That is
all right. I have made my observations.
Yes, Mr. Nigam.
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I. (Motion seeking revocation of
the proclamation issued under Article
356 of the Constitution in tions to the

State of Assam.

II. Statutory  Resolution seeking
approval of the continuance in force of
the Proclamation issued under Article
356 of the Constitution In relation to
the 'State of Assam.
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III. THE ASSAM APPROPRIATION
(NO.2) BILL, 1981.
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I quote:

"Spoil the career of the Assamese youth—
the latest and well organised plan is now
under implementation in the name of
suppressing the Assam movement. It is a
part of the long term plan of the vested
interest to deprive the Assamese youths from
the government jobs. It is believed to be a
conspiracy hatched by some high police
officials as per the advice and design of a
powerful Minister of the Central Cabinet."

Tt is reliably learnt that some of
the trusted police officers are in
structed to arrest the boys in various

charges. The latest instructions
given to these officers are that the
arrested  youths  should be  hand
cuffed." ;"
o qgE T OFF F o oTi0 AR
fa=r 2

"Many final year students of the

colleges are arrested and various charges
are framed against them conveniently as a
result that they cannot go for higher studies
outside the state for the planned delay in
the court proceedings."
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"Some students arrested on the
midnight of November 26 were given
clear indication by a police officer that
their future career will be spoilt.”

FA® A agar &

"The present plea is to take the
opportunity of the existing system of
which nobody has bothered as yet.
Under-the present system, any police
officer can make a bad police record
against anybody."

7Y ATT 46 71 E

"...The police officer called an aged
person to show a road..." SHRI
SHRIDHAR  WASUDEO

DHABE (Maharashtra): We should
adjourn now.

MR. DEPUTY CHAIRMAN: Let him
finish. Then we adjourn for half-an-hour.
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THE MINISTER OF HOME AFFAIRS
(GIANI ZAIL SINGH): Sir, I rise to move
the following Resolution:

"That this House approves the
continuance in force of the Proclamation
issued by the President on
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[Shri Zail Singh]

the 30th June, 1981, under article as of the
Constitution, in relation to the State of
Assam, for a further period of six months
with effect from the 30th December,
1981."

Sir, the State of. Assam came under
President's rule with effect from 30th June,
1981, the date on which Proclamation under
article 356(1) of the Constitution was issued
by the President. The Proclamation was
approved by the Lok Sabha on the 20th
August, 1981 and by the Rajya Sabha on the
25th August, 1981. The Proclamation will
now be in force up to end inclusive of 29th
December, 1981.

Sir, the political situation in Assam is still
fluid. Accordingly, no Ministry may be. able
to assume office by 30th December, 1981 by
which time the President's ' Proclamation will
expire unless approved by a Resolution by
both the Houses of Parliament. 1 would,
therefore, request the House to accord its
approval to the continuance in force of the
Proclama-tion dated the 30th June, 1981 in
respect of Assam issued under article 356 of
the Constitution by the President for a further
period of six months with effect from 30th
December, 1981.

MR. DEPUTY CHAIRMAN: Now, the
Finance Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRI
MAGANBHAI BAROT): Sir, I beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Assam for the services of the
financial year 1981-82, as passed by the
Lok Sabha, be taken into consideration."

Sir, this Bill arises out of a sum of Rs.
54.15 lakhs voted by the Lok Sabha on the
21st December 1981 and Rs. 0.49 lakhs
charged on the Con-
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solidated Fund of the State of Assam. This
expenditure has been incurred by taking
advances from Assam Contingency Fund and
Parliament's approval is now sought for
recouping' the advances to that fund. Full
details of the provisions are available in the
Supplementary Demands circulated to
Members. Sir, I move.

The questions were proposed.

MR. DEPUTY CHAIRMAN: The Motion,
the Resolution and the Assam Appropriation
(No. 2) Bill are now open for' discussion.
Shri Dhabe.

SHRI SHRIDHAR WASUDEO DHABE:
It is better I speak after lunch, because I
cannot finish it. '

MR. DEPUTY CHAIRMAN: You will
have 15 minutes.

SHRI SHRIDHAR WASUDEO DHABE:
I have to go; I have got some work; and I
shall take half an hour.

MR. DEPUTY CHAIRMAN: Then I call
the other Member. Today we have very short
time; and still there are 10 minutes for us to
adjourn; it is only 1.20. Then I may call
another Member.

SHRI SHRIDHAR WASUDEO DHABE:
If you are compelling, I speak but I want that
you may accommodate me for half an hour.

MR. DEPUTY CHAIRMAN: We will
adjourn for half an hour. Yes you may
proceed.

SHRI SHRIDHAR WASUDEO DHABE:
Mr. Deputy Chairman, Sir, I support the
Resolution moved by Shri Ladli Mohan
Nigam, my hon. colleague. Sir, continuance
of President's Rule in Assam is not conducive
to democratic functioning in that-State. This is
only a projection of the policy of the
Government pursued elsewhere; what they
are-doing all over India.
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Particularly, in Assam, the situation is such
that all developmental work has been stopped.
The Budget itself shows only an amount of
Rs. 54 lakhs, which they want to provide. Nor,
they are keen to restore democratic institutions
and allow the formation of a Ministry. Instead
of ensuring the welfare of the people of Assam
and the youth of Assam, as my teamed friend
has said, they are treating the whole thing as a
problem relating only to maintenance of peace
and law and order In fact, Sir, if you read the
whole story in Assam, you will see, it is a very
sad story. It has become more or less a Police
State. Trade union offices are attacked. There
is no liberty to the people to hold meetings.
Censorship has been imposed on the
newspapers. Not only that, Sir. Even the
MILAs are not free to move. On 28th
November, Shri S. C. Sinha, respected leader
of my Party and other MLAs were going
towards a tea estate. Shri S. C. Sinha, Shri
Dulal Barua of Janata and Shri Najmal Haq,
MLAs were going to a tea estate in Nagri Joli
area, where the police had fired upon the
workers. On their way, Shri Sinha and other
MLAs were attacked. Therefore, Sir, the
situation is very serious. Two problems are
connected with this. Before I go to the Assam
situation, I would like to mention these
problems. Firstly, Government has thrown all
norms of running political institutions to the
wind. Now, they have only one point
programme, namely, destabilising the
judiciary destabilising the Legislatures and
Parliamentary institutions and people's faith in
them, destabilising the opposition political
parties. Not only that, Sir, Demoralising the
executive which is not today, ready— as we
have seen in Bihar and other places—to take
decisions on their own. What have they done?
And what are they doing?

I am sorry to say, both in Assam and
Kerala, they want to impose minority rule.
Defections are the order of the day. A Party
which has
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only eight members, now claims more than
forty members. As I had said earlier in this
House. I would like to repeat it again—
defections of legislators from one Party to
another, which is generally called in.
Parliamentary parlance, crossing the floor', has
become, particularly after the Fourth General
Elections, a recurring phenomenon and it is a
matter of concern to all of us. It has major
cosequences for stability of Governments,
effectiveness of party system and growth of
Parliamentary democracy in our country. This
is being done by a Government which claims
a thumping majorily in Parliament as well as
in the States; encouraging defections from one
Party to another, from other Parties, and
admitting members from other Parties without
any principle and without even examining
what their antecedents were. There is on
doubt that such large scale defections from
other Parties to the ruling Party, and vice versa
previously—today, it is only one-way
traffic—leads to instability of Governments
and this also undermines the morale of the
country as a whole. This is not wholesome—
for the growth of Parliamentary democracy.
This will only lower political standards and
undermine the faith of the people in demo-
cratic elections. The Home Minister should
consider this very seriously whether it is
proper for the ruling party to wait till the
ruling party gets a majority. When the other
people were ready, to form a government, you
did not give them the opportunity and installed
a minority government in Assam led by Mrs.
Taimur, which had no majority in the House.
This was conspired by the Government till
Ministry was defeated. If that is the criteria for
forming a government, then when the
Opposition parties met together—I do not
want to name all the parties, they are all
known— Congress(S). CPI, CPM, Assam
Janata Dal--and sent a memorandum to the
Governor that they had got a strength of 62 in
a house of 119, what was the

reply of the Governor? It is really
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[Shri Shridhar Wasudeo Dhabe] shameful.
He said; "You give me your list of Ministers

Unless they are allowed to form the
Government, unless they are asked to form
the Government, it is an internal matter for the
Leader to decide what should be the
composition of the Cabinet. But for some
reason or the other, they were not allowed to
form the Government. Congress (I) Party was
only-waiting for some MLAs from the tea
gardens t0 join, or something to be done to
have defections from the other side also so
that the ruling party will be Congress(I) only.
The same game is being played in Kerala also.

Sir, it is very important for democratic
functioning that there should not only be the
ruling party but an effective Opposition also.
It is very essential that effective Opposition
parties remain. It is necessary to organise the
social power of the people to check the
official power from becoming arbitrary and to
act as a vigilant force for the safety of the
democratic order. The main casualty in
today's political scene is that the party which
is expected to live upto

and keep the norms, traditions and
conventions is itself behaving in such a way
that it has destabilised the whole political
system.

What is the position of the judiciary? It is
really shameful and tragic that three High
Court Judges were not given extensions up to
the last minute. Some of the High Court
Judges are given extension only for one
month. Three Judges of Bombay High Court
have had to retire because their term expired
on 20th December and the Law Minister had
no time to look to this problem, thereby
creating ins-tality and uncertainly in the
judiciady. If the judiciary, executive and the
parliamentary parties system are broken, what
will happen to this country? Assam is an
example. Let us learn from Assam that this
sort of working will not succeed in that
troubled State.

MR. DEPUTY CHAIRMAN:
all. We will continue after lunch.

That is
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VEH T UYIE T AT A &
e rqfqy s a3
The House then adjourned for  lunch
at  twenty-nine minutes past one of
the clock.

The House reassembled after lunch at three
minutes past two of the clock, Mr. Deputy
Chairman, in the Chair.

MR. DEPUTY CHAIRMAN: Shri Dhabe.
Five minutes. Please be brief.

SHRI SHRIDHAR WASUDEO DHABE;
I know, Sir. I go by your direction always.

Mr. Deputy Chairman, Sir, I was saying

that it is very essential that the Central
Government respects the democratic rights of
the people and their representatives, and
whatever Government they want to form
should be allowed to be formed. The
Governor has no right to create problems for
the parties there to form a Government. On
the other hand, it should have been his role to
help to form the Government for which a joint
representation was made by all the parties that
Mr. Sarat Chandra Sinha , should be allowed
to form the Government.
Sir, there are also other problems which I
would like to refer to. One problem is, into
Purnea district and other places, large numbers
of infiltrators, are coming. I would like the
Government to take stem action in this matter
and, if necessary, to seal the borders so that no
more Infiltrators are allowed to cross the
borders and come So, It will be a very
intriguing and also a very dangerous thing for
the country that guerrillas trained outside India
by other forces and other countries are being
used in Assam and other north-eastern parts. It
is therefore essential that the people of Assam
must feel that their problems are solved and
feel emotionally—they are part of our county.
In this connection. Sir, the most important
problem  which they are facing is
unemployment and that is the basic reason
why the agitation started. The other problem
is that of
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under-development. There are no industries
there, worth the name I would plead with the
Government to establish oil-based industries
in Assam, spend money for communication
purposes, for railway communications and
other things. And, thirdly, the industries based
on tea, which is a great foreign exchange
earner for our country, should, also be
established. I may suggest one more
programme which has successfully worked in
Mabharashtra, namely, the minimum
guaranteed employment programme for the
rural people. A large number of people do not
get jobs in the rural areas, but about seven to
eight lakhs of people are given jobs in
Mabharashtra under the programme. In Assam,
it is not a situation arising out of the
foreigners issue only, but mainly on account
of the feeling of frustration by the people.
What they feel is that they are totally
neglected in respect of their economic
development and they are not getting adequate
employment even in their own area.

Sir, in this connection, I would like to say
that many representations have been made. I
would like to know from the Minister, after
the President's Rule was imposed, what hew
indus-tries have been developed, what pro-
grammes have been implemented for
generating more employment and see. ing that
the people there are given jobs. In fact, Sir, it
has been an accepted principle with the
employment exchanges that 80 per cent of the
local people should get the jobs. If that rule is
enforced, I think the problem of Assam will
be solved to a large extent.

Lastly, Sir, I would say that this will be
abuse of article 356. Article 356 says: "...a
situation has arisen in which the government
of the State cannot be carried on in
accordance with the provisions of this
Constitution...." Now, what happens if the
President cannot carry out the functions as per
the Constitution? There is no provision for
that. It will lead
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the President's Rule is to be extended the
Minister must assure the House what
programmes they are going to have in the
next six months for economic development.

I must also say that in the Schedule to the
Assam Appropriation Bill the total provision
made is only of about Rs. 54 lakhs. I find
therefrom that the provision for roads and
bridges is only Rs. 11,000. What can they
build in Rs. 11,0007 Even repair of one
kilometre of road is not possible in Rs.
11,000. I would like to have an explanation
from the Minister to this. I would also like to
know what industries they want to develop in
that area with the provision of a capital of
Rs. 37,50,000 only. The only provision which
is an attractive one is for the State Lotteries, a
provision of 4,31,000. I would not like to
comment on it because my friends have
already done it. Is this the way we can solve
the problem? If the President takes over the
powers, it is the Mdian people who get a
bad name. In Assam, there is a growing
feeling that the antire Indian people are
against the Assamese. Some  say that it is
a secessionist movement, others say that
it is a nationalist movement. Instead of
going into that question. I would say that
they are a part of India and the glorious role
played by the plains people in the freedom
struggle should be a remindeder of that to the
Government. No vested interests of any
party should come in the way of solving the
problem of Assam expeditiously.

Lastly, I would like to say that it is a slur on
our administration that the elections to
Parliament could not be held there for two
years, from 1980 onwards. I request the hon.
Minister to take immediate steps for revision
of electoral rolls and for a time-bound
programme for holding elections to the Lok
Sabha so that their representatives are there in
Parliament. Let democracy be  restored  in
Assam
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there, which isnot  accepted and
which will not be accepted by the
people of that land. Thank you.

SHRI BIPINPAL DAS (Assam): Mr.
Deputy Chairman, Sir, the reason why
the Home Minister has proposed that the
President's rule should be extended by
another six months, has been very well
explained by him. It is true, as Mr. Dhabe
has said, that the Opposition parties
formed a alliance and claimed majority
and asked for permission to form a Gov-
ernment. The Opposition is said to have
submitted a list of 62 or 63 Members.
But, when the Governor asked them to
prove that all those Members actually
supported the leadership of Mr. Sinha,
Mr. Sinha failed uptil how to prove that
all those 62 Members or a majority of the
Members of the House supported him.
That has not been proved uptil now for
clarification of the Governor.

SHRI SHRIDHAR  WASUDEO
DHABE; By what method?

SHRI BIPINPAL DAS: Mr. Sinha has
failed on the point uptil now.
(Interruptions). Please. The main point is
that the Governor must be guided by
proof, evidence, documentary evidence,
of people who are supporting his
leadership, and there Mr. Sinha has
failed. That is the first point.

The second point is—this is more
important—out of the parties which want
to support Mr. Sinha's leadership, no
major party is prepared to participate in
the Government, the Janata, the C.P.I.,
the C.P.I.(M) and RCPI. These are the
major parties in the Opposition. They
say, "We are not going to participate in
the Government." Then, the Governor
naturally asks how such a Government
can be stable.

These are the two basic points on
which the Opposition claim has not
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been accepted by the Governor. But the
Governor has also not accepted the other
side's claim. At the moment nobody has
been able to prove to the Governor that
he is in a position to form a Government
with a majority support in the Assembly.
Therefore, the Governor cannot ask
anybody to form a Government. And
since the Governor cannot ask anybody
to form a Government—this, I am saying
as of today, the 24th December—the
Governor had to suggest to the Centre
that the President's rule should be
extended. So, the President's rule is being
extended by six month on this very
important ground that no Government is
possible just now as nobody has been
able to prove to the Governor that he
commandes a majority in the House.

Sir, the Governor has also made very
clear that he will not allow anybody to
form a minority Government. That is a
very salutary declaration he has made
publicly that he cannot allow any
minority Government to be formed. If
anybody in future can prove that he has a
majority support, from this side or that
side, he will ask him to form a
Government. That is the normal
procedure. What is wrong with it, I do
not know.

Many things have been said by Ladliji
and Dhabeji about the present Governor.
Sir, I must say from my own experience
that we have seen so many Governors in
Assam. Here is one who, being a
politician—I mean, having a political
background—has proved to be a man of
the people. He has already established
good relations with various sections of
the people, not only the political parties
but also writers, artists, journalists,
professors, teachers, with all sections of
the people he has established good rela-
tions. And even the newspapers, the
Press, in Assam have praised his
popularity and have praised his mode of
functioning. Therefore, it is wrong to say
that the Governor has failed in his
functions or that he has taken
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sides or that he is partial or that he is
prejudiced or anything of this kind. He has
been able to create confidence among the
people as a person, as a representative of the
President, 'of the Central Government He is
making serious efforts to tone up the adminis-
tration and accelerate the economic
development. Mr. Ladli Mohan himself has
said that the Governor was fighting with the
Planning Commission in Delhi for additional
allocations, higher allocations. The Planning
Commission has not agreed, and the Goveror
himself has been fighting for it. That shows
how much feeling he has for the economic
development of the State, how much he has
been trying to accelerate its economic deve-
lopment. But because of the situation there,
naturally, the developmental pragrammes
have not gone that far. But I must also say
that he has been able to tone up the
administration to the best of his ability.

Sir, the main problem is the political
situation there. About foreign nationals, we
have discussed that problem several times. [
have also spoken several times There is no
point in repeating hose poins over and over
again. But I would simply say this, that this
problem cannot be solved in the streets and
through agitations. This problem must be
solved around the table. Quite a number of
discussions have already taken place and I
know that continous progress was also made
towards understanding each other's point of
view, the Government's point of view and the
agitators' point of view. Still there are some
knots to be untied and fresh negotiations are
going to take place. And this time it will be
tripartite negotiations. I am happy that the
Opposition parties are being associated with
the negotiations. I am also happy to know that
the agitators have declared yesterday that they
will take part in the Negotiations when the
Opposition parties would he present. It is a
happy sign a 'good sign. 1 hope through the
efforts of
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the Government, the Opposition parties and
the constructive approach of the agitators
themselves, all the remaining knots will be
untied and a final solution will be arrived at.

THE MINISTER OP STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): They have
given a programme of agitation.

SHRI BIPINPAL DAS: I am com

ing to that. The Gov
ernment, in my opinion,
has shown tremendous partience.

No doubt some police action has taken
place when there was a question of
law and order. Suppose there is road
blocking. One of their programmes is
road blocking. How <can a Govern
ment tolerate roads being  blocked
for traffic? How can a Government
tolerate oil being stopped from being
supplied to the refineries? How can a
Government  tolerate ~ employees  not
attending to their duties because of a
call from the agitators? No Govern
ment can tolerate Government  em
ployees taking salaries and not doing
their duties. How can a Government
tolerate acts of violence? In spite of
all  this—whatever police action has
been taken—I must say that the
Government and in  particular  the
Prime Minister have shown tremen
dous patience over the last two years
in dealing with this problem, be
cause it is a genuine problem. Every
body recognises that it is a genuine
problem, it Is a real problem, it is a
national  problem,  which must be
solved once and for all. It is recognis
ed by everybody—by the public, by
the political parties, by everybody.
That is why enough patience hag been
shown by the Government in dealing
with the action programmes of the
agitators.

Sir, you must remember that while trying
to solve this problem, we are going to deal
with human beings, not with bricks and
mortar. It is not a question of picking up
some bags of cement and loading them in a
lorry or truck andtaking the
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lorry somewhereelse. Itis not like that. It is
a problem of human beings. Therefore, it is all
the more difficult. It is complex, it is
complicated. This must be appreciated.
People are raving: "So many times
negotiations nave been held and talks have
been held. Nothing comes out of it. It goes
on and on till eternity." it goes on and on
because of the very complexity and the
complicated nature of  the problem. I do
not say that progress has not been = made.
Progress has been made. There is  better
understanding today  between both  sides.
As I said, some knots are yet to be untied. I
hope future negotiations will help in that. But
I  am sorry to say that the leaders of the
agitation have again given a call for agitation.
They have announced new programmes of
agitation. Sir, in my humble opinion,
negotiations can be fruitful, can be successful,
only in art atmosphere of peace. If an agitation
goes on, people get excited all the time. If an
agitation goes on, somehow it does
something in spite of the wishes of the leaders
and the police  take action; and something
happens and the People got agitated, got
excited. In that atmosphere, I do not know

how any negotiation can succeed.
Therefore, it is very necessary that a
peaceful atmosphere should be created.

If they do not want to withdraw the agitation,
all right, let them suspend the agitation. As
long as the negotiations  continue, suspend
the agitation, all programmes of agitation. Now
their programme announced this morning
is going to create problems—problems of law
and order, breach of peace and all that. And
the police  will have to come in. Is it not the
duty of the police and the administration to
maintain law and order? Therefore; I would
appeal to the leaders of the agitation that they
mid  suspend the agitation, the
agitational programmes for the period that the
negotiations  continue. They have agreed to
take part in negotiations, very good, welcome.
Until the negotiations come to an end,
they must suspend the agitation. I 'hope
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the negotiations this time will come to an end
successfully and they will find  some
solution.

1 also say that negotiations mean
compromise. There must be a
compromise. Both sides have to move forward.
We cannot just stand where we are and
dictate terms. Neither can the Government
do it nor can they. I appeal to the
Government also. I know fora fact that
the Government is prepared to come
down; in fact, they have already come down,
and if what I know is true, they will come
down  further. The agitators have agreed
that all those who came before 1961
would be allowed to stay on in Assam.
Fine. The Government has agreed that
those who came after 1971 will be
deported. Fine. Now the problem is regarding
those who came  between 1961 and  1971.
Seventy-one is not accepted by them, sixty-
one is not accepted by the Government.
That is the problem, I do not want to say
anything more except that a via media
solution is possible  after examining all
the facta.  One can come to the conclusion
that aviamedia solution between these
two dates, between 1961 and 1971, is
possible, and 1 hope the next course of
tiegotiationg will be aimed at finding out a via
media solution between the two dates.

And, as I said, I repeat, the movement, the
cause, is genuine; it is a real problem, it is a
national problem and it has to be solved. But
in the course of the movement or the agitation
if violence takes place the Government has to
take action. No Government can tolerate
violence, even stray violence, and action has
to be taken. Nobody can blame the Gov-
ernment for that. In the name of satyagraha
how can you support Government employees
abstaining from their duties when at the same
time taking salaries? If [ remember correctly, I
was a very young boy during Gandhiji's time
and during Gandhiji's agitation all those who
were called upon to join the satya-
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graha, they were asked to resign from
Government jobs, and they resigned from
Government jobs. Only-then did they loin
satyagraha movement of Mahatma Gandhi.
Even lawyers who did not have to resign,
even they had left the legal practice and then
joined the movement. This was the moral
force behind the satyagraha. But here
Government employees are joining the
satyagraha, they are joining the agitation, the
movement, and at the same time are asking
for salaries, demanding salaries, are protesting
against pay-cuts. I do not understand whether
this is gatyagraha at all, whether there is any
moral basis behind this type of a satyagraha.l
do not understand this. Therefore, I cannot ap-
prove of it, if I am correct in understanding
what satyagraha really means. We cannot
afford such an agitation.

As Mr. Dhabe said, and as Mr. Ladli
Mohan said, Assam is a very backward State,
a neglected State. All right. Even in a
backward State like Assam it is of utmost
import-tance, it is of the greatest importance,
that we allow the wheels of production to
move, we must not obstruct developmental
programmes. Therefore, We cannot afford to
see that developmental  prgorammes,
economic development activities, suffer in
any way. So if they want to conduct an
agitation, it should be such which will not
obstruct the productivity programmes, the
developmental programmes. It is very
important for the whole State, even for the
boys who are the leaders of tomorrow. How
can they run the administration tomorrow in
the face of consequences of economic loss
that we suffer today? If the administration is
not strong, if the economic activities are
obstructed, people will suffer, the State will
suffer. We have in fact already suffered and
we will suffer more.

At the same time I would say it is not
proper, it is not correct it is not moral, to
disturb the academic
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life of the State. The students have already
lost one academic year, last year. I do not
know how many students will be able to
appear for the coming examinations. Some
are appearing, I do not know how many of
them will appear for their examinations in the
coming months. Is it moral to involve them? 1
thought Satyagraha is a moral movement. Is it
moral to deprive students of their one full
academic year or two academic years? What
does it mean? It is not only the students who
suffer. It is not only their guardians who
suffer. The State as a whole suffers if we do
not produce Engineers in tims and Doctors in
time. Therefore, I do not think this is a very
correct method of conducting agitations. The
students should be excluded and the
Government employees must be excluded.
Production must be allowed to go on. There
are various ways of conducting agitations and
lodging protests. But nothing should be done
to hamper the progress of the State any more.
We are glad that negotiations will start very
soon after announcing the date. We also hope
that a compromise will be reached through
give and take. This is my hope. And I hope
wise counsel will prevail so that a via media
solution is arrived at through give and take.

Now, one or two words about, the
economic situation because I want to speak
on the Appropriation Bill also. There are
various problems facing Assam. But there are
three major, basic problems. One is the river
Brahmaputra. The hon. Members know it.
The second is the problem  of
communications and power. Both are in
terrible shortage. The third problem is that
there is practically no industry in Assam.

I am glad that the Government of late have
taken up some schemes in various directions.
Some kind of work has started on the
Brahmaputra. But I am sorry the River Board
has not yet been set up.
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Then, Assam produces tea, oil and jute.
Our tea and jute are foreign exchange earners.
And our oil saves foreign exchange. Now the
Assam tea has to pay the highest excise duty
in the country. Why? I want an answer to this
question. Why should Assam tea pay the
highest excise duty?

Our jute growers get the minimum price.
They are exploited. Our jute goes out. But
jute mills are not coming up. We can have
enough jute mills in Assam, because we
produce enough jute, next only to Bengal.

We have enough forest products. To process
these forest products lot of industries can
come up. We have now two paper industries.
We can have more such industries. Sir, I am
not going into details. I am only making
points for want of time. So, there is enough
scope for more jute mills and industries based
on timber. We can have even more sugar mills
in Assam. Then Assam produces very good
fruits. The Prime Minister one day told me:
Your pineapples and oranges are the best in
the counry. We can develop industries based
on these beautiful fruits. In other words, we
must develop industries in Assam based on
raw materials available locally.

Regarding oil I am very sorry to say—and [
am voicing the feelings of all the people of
Assam, including those of the Government of
Assam now there under the President's rule—
that though we are the first producers of oil—
we still produce about 5 million tonnes
contributing substantially to the nation—the
royalty paid to us is grossly inadequate. What
is the royalty paid to us? Even the Britishers
paid us Rs. 10A before independence. What
was that money worth then? Then after
independence it was reduced to Rs. 7/50. Then
we and the MLAs represented and it was then
raised to Rs. 10/-. Then it was raised to Rs.
42/- and now it is Rs. 61/-. There must be
some principle followed in this regard, if 20
per
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cent of the price of crude is to be given as
royalty, we should get a royalty of Rs. 216]-
or so. Let me tell the House and the hon.
Members that before Anwara Taimur came to
power, during the President's rule, the Adviser
to the Governor submitted a proposal to the
Central Government. And the proposal said
that Assam deserved royalty to the extent of
Rs. 315/- per tonne. This is not my view. But
it is the view expressed by the Advisor to the
Governor at that time, at the time Assam was
under the President's Rule. Therefore, in this
matter, Sir. [ think a great injustice has been.
done to Assam and this must be rectified.

SHRI SYED SHAHEEDULLAH (West
Bengal). You tell this to those people on that
side.

SHRI BIPINPAL DAS: I am not going into
all those details now. I have only made a few
points about the economic situation and I
hope the honourable Minister will take note of
what I have said. I do not know whether there
is any allocation in this bill, because this is
only a supplementary demand any even if
there is no allocation, it hardly matters. But I
would only say that since the President's Rule
is to continue there, I hope that the honourable
Minister will take note of the few points that I
have made and try to accelerate the
developmental programmes there. Thank you
very much, Sir.

SHRI MAGANBHAI BAROT: Thank you
very much.

SHRI YOGENDRA MAKWANA: Thank
you very much.

MR. DEPUTY CHAIRMAN: Now, Mr.
Biswa Goswami.

SHRI BISWA GOSWAMI (Assam): Sir, I
support the Motion moved by my honourable
friend, Shri Ladli Mohan Nigam, and I oppose
the Resolution moved by the honourable
Home Minister.
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Sir, the ¢ administration  in Assam under
the President's  Rule is deteriorating
day by day. During the President's Rule in
Assam, sir, there has been no developmental
work at all. Even the breaches in the roads
and embankments caused by the floods
have not been repaired. Roads have not been
repaired for want  of boulders and chips and it
is because explosives are not given to
the contractors 'for breaking the boulders. The
entire administration is cut off from the
people. Sir, the people are not allowed' to
meet the officers. Inthe Kamrup district,
the Deputy Commissioner has issued orders
that the people who want to  meet the
officers must take  permits  before
entering the offices.  So, this is  the state of
affairs in Assam under the President's
Rule. They are only interested in
dealing with the law and order situation.  So,
Sir, there is a strong feeling in Assam that
popular Government in  Assam  should
be restored earlier. And, Sir, with that
purpose in mind, all the Opposition parties in
Assam have formed an alliance and they have
agreed to have a common programme and
they have elected a leader and the leader has
submitted a list of 62 members to the
Governor. But Sir, what is the Governor
doing?  The Governor has asked as to who
will participate in the Cabinet. This is not
under the prerogative of the Governor. Sir,
it is not under the prerogative of the
Governor to ask the leader as to who will be in
the Cabinet.  Exactly one year ago, Sir, what
did the Governor >do? The Governor
installed a minority government there, Mrs.
Anwara Taimur's Government. Mrs. Anwara
Taimur was not asked to submit alist. It
was a minority Government all  through.
She was never in a majority. She was not
asked to submit a list also.  And, Sir, she was
not asked as to who would participate in her
Government. So, Sir, this is the double
standard which the Governor is adopting so far
as Assam is concerned. But constitutional
propriety demands that the alliance  of the
left and the other democratic
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forces, the other Opposition parties, should be
given a chance to form the government there
in  Assam because only a popular
Government in Assam can help in solving this
complicated problem of foreign nationals.

Sir, so far as the foreign nationals issue is
concerned, 14 rounds of talks have been held so
far. Everybody agrees that the problems of the
people of Assam are genuine and the
Government has also said that it is a national
problem. But there is no sincerity in  solving
this  problem. During the discussions with the
movement leaders, the differences gradually
narrowed down and a congenial atmosphere

prevailed in the State of Assam.  Then we do
not know what happened suddenly.
Suddenly, Sir, the Government cams out with

all-out confrontation with the people of the State.
On the 10th of November, the movement leaders
wanted to hold 'a rally in Gauhati. They
sought permission for this and  they = were
given to understand that permission would be
given to them. But suddenly, at the last
movement, a telegram came from Barapeta in
the name of the minority student organisation
and suddenly permission ~ was  denied.
People got provoked and the situation again
deteriorated. We  hoped that gradually the
differences between the movement leaders and
the Government would narrow down and
there was a hope that a solution would be found
out soon. But suddenly the situation
deteriorated ~ due  to the -wrong handling of
the situation by the Government, On the
10th of November there was practically a
rally of the CRP people and  entire Gauhati
City was full Of CRP  and BSF people, and a
news was circulated sbout a bomb  explosion,
but subsequently it was found out that it was not
a bomb. These are the things which provoked the
people of the State.

One hon. Member said that the agitation
continues. True. But who has created this
situation? It is the Government which has
created this
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[Shri Biswa Goswami) situation. Sir, I want to
ask: During the period of the observance of
the Bandh, what did the Government do.
People on the streets Were beaten up
mercilessly. Boys and girls were beaten up.
Even people remaining inside the houses were
also beaten up. The other day, I referred to
one incident in Nowgong that the CRP People
entered the house of a veteran freedom
fighter, Late Mr. Haladhar Bhuyan, and broke
open the doors. His two sons received severe
injuries. One 95 year old woman was beaten
up inside the house. One 80-year old retired
publicity officer was beaten up inside the
house in Lakhim-pur. Is this the way to deal
with the people?, Sir, I know, after the failure
of 14 rounds of talks, the people are
frustrated. They lost faith, and they began to
think that the Government of India was not
going to solve the problem of Assam. There
are extremist elements and the extremist
elements tried to take advantage of the situa-
tion. As you know, Sir, in the entire north-
eastern region, except Assam— in Mizoram,
in Nagaland and Manipur —there are violent
activities going on. There the secessionist
elements are active. Only Assam is peaceful.
Only the people of Assam are not for seces-
sion. There are also extremist elements who
are trying to take advantage of the situation.
So, under these circumstances, what is the
duty of the Government? The duty of the
Government is to strengthen the hands of hose
who believe in a peaceful movent and who
believe in negotiations. Jut what has the
Government done? The Government has
unnecessarily provoked the peoce-living
people. I do not know what is the reason
behind it? Do they want to teach the
Assamese people a lesson? Do they want to
teach the Assamese people a lesson for good?
And that is why they are going to beat up the
people anywhere and everywhere? Sir, people
are arrested under the National Security Act
without any reason. They have failed to detect
those people who were responsible for violent
activities. They have failed miserably. They
have not tried.
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But so far as the peaceful people are
concerned, they are very much up and doing
in repressing those people. Sir, I would,
therefore like to warn the Government that if
this thing continues, the consequences will be
very dangerous and it will not be in the
interests of the country. Therefore, I would
appeal to the Government: Let them retrace
their steps and let them realise the gravity of
the situation.

Sir, it is heartening to note that though the
Government did not believe that the agitation
leaders would agree to sit in the tripartite
talks—even the hon. Home Minister expressed
his doubt in the Consultative Committee —in
the papers it has come out that the movement
leaders have agreed for the tripartite talks. I
believe that the Government will take this
opportunity of finding a solution to the
problem in these tripartite talks. They should
create a congenial atmosphere for that and stop
all repressive neasures. At the same time, |
would also appeal to the movement leaders to
suspend their movement for the time being. I
don't say that only the Government should stop
the repressive measures and the movement
should continue. I don't say like that. I hope
that the movement will also be suspended. Let
the Government show the path. Let them stop
the repressive methods. Let them release all
those who are arrested. Let them go to the talks
with a determination that they are going to
solve the problem and that they will not
adjourn the talks and that they will continue
the discussions till a solution is found. If the
Government and the opposition leaders meet
the movement leaders ' with this determination,
then I am sure that ,a solution can be found. It
is not such a thing that a solution is not,
possible. I believe that an early solution to this
problem is necessary in the interest of the
country and in the interest of all. Therefore, |
hope that this thing will not be lingered on. We
should find an early solution to this problem. It
should not be difficult to find a solution when
everybody agrees that it is a genuine issue and
that it is a national issue. So, a solution can be
found.
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So far as the development of Assam is
concerned, [ would say that the State of Assam
is full of natural resources. We have got plenty
of coal. We have got forests. We have got
everything. But there is no development. Many
promises have been made so for as the
development of communication is concerned,
but these promises have not been fulfilled.
Even the extension of broad gauge from
Bongaigaon to Gauhati is moving at snail's
speed. 1 do not know when it will be
completed. The country is short of energy and
Assam has got immense hydel power
resources. You will be surprised to know that
about. 13 lakh cubic feet -of natural gas is
being burnt daily. That gas is not being utilised
for the good of the people. If the Government
so desires, the State can be developed. But the
Government is not interested. So many
promises have been made but those promises
have not been fulfilled.

Brahamaputra River Board Bill was
passed. In reply to a luestion, the hon.
Minister said that the constitution of the
Board was in the advanced stage. I do not
know how long that advanced stage will
continue. There is erosion of Brahamaputra
and thousands and thousands of people are
affected. Hundreds of villages have been
washed away and nothing has been done to
rehabilitate the people.

SHRI DINESH GOSWAMI (Assam): I
hope this advanced stage will not end in
miscarriage.

SHRI BISWA GOSWAMI: Perhaps it will
end in miscarriage You know what they are
saying in the name of protection of erosion.
They construct some bamboo spurs. The
bamboo spurs cannot protect the river banks.
The result is that money is wasted and the
benefit is not derived. If the Government is
sincere to protect the erosion-affected areas,
they should come forward for construction of
stone spurs. Let them not construct stone spurs
at a time for the entire bank. But let them
select places. Let them at least select heavily
populated areas and let them construct stone
spurs so
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that some areas can be protected. (Time bell
rings) So, Sir if they are sincere, Assam can
be developed, Assam resources can be tapped
to the advantage of the entire country.

Sir, so far as the royalty on the crude oil is
concerned, I agree with what Shri Bipinpal
Das has said. The Adviser to the Governor
himself said that Assam should get a
minimum of Rs. 315 per tonne of crude oil as
royalty. But justice has not been done in the
case of Assam and Gujarat on this issue. I
hope the Government will do justice and at
least they will not neglect this Stage as they
have been neglecting so far. I hope they will
revise their policy as far as this State is
concerned. (Time bell rings).

Lastly, Sir, I once again, appeal to the
Government. Please create a congenial
atmosphere. The student leaders and other.
Movement leaders are for a solution of the
problem.

MR. DEPUTY CHAIRMAN: You have
already said it.

SHRI BISWA GOSWAMI: No purpose
will be served if you say that they are
secessionists. They are for a solution of the
problem. So, if you create a congenial
atmosphere, and if you are sincere, I believe,
a solution will be found soon to the problem.

MR."' DEPUTY CHAIRMAN: Dr. Rudra
Pratap Singh—you will have 12 minutes,
please.

o W A g (swe waEw)

WA STawGTa o, ST 4

B3q 7 AT g % 57 wieT wgeey
AT & Fad o yenfag 2 o5 =

CARUNE 5 QI St B TR o o
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1981 ¢ [931% I9T 4%F =7 21787
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I &= AT g—;;

HAT, WA T UR AQLfET,
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299  Assam Appropriation [RAJYA SABHA] (No.2) Bill. 1981 300

qre qEsHR waed g A &
AT Wi ATAAT, IANE AVHAT IAXT
AIATTFATE, AIATA F GAF F0 G-
Fr6 ARG WL AAITNAIC T BHL
R ATA K AMFATE, zn?ﬂ‘rarrg
str arFRaEAid & | ATAH T AGEI
4T & ANET 7 FIHT wg_sr qi7a
FT ATEAT § |

s, ATATT § FF T30 AWT L]
zarer faear a1 faaa & Fear sarfa
F1 ITHT AR gHT ¥ AR AW IN
1l & AL WP AAAT BN FAE FL
A HTAA FOA A OAANT AT GAT
3 e fix Qar agwa frar o 7@
7T Tq ATATIAF FT AT HEAIAR
afgoriar  we SfafwaraEr wEIai
¥ fear &1 7 ATAT AT Heq A0
qFf ¥ srarA ara # gEr W Ag
izt Areaa & worawa § frafaa

 qeafaq goT, ofera gur v
i FAT q@ ﬁa Z1Ai “geardt W WA
q7q &1 AT WeAqT TH Al qai. .

st e wat (faar) - '&sat
1 g 9 !

2o @ wam fag: g DA
qrard} 94T F1OAAT AZ AIA AT
Fz7 a3 QAT 4T, 7 wg fa =g
qreA A AgA A0 WART A @t ozq
ZrAv mvrf‘f FT 947 FAT AFAAT AR
@iwaar fo afk 7 ;@R I3
qaq a@ W Sadr af | 4 el
frgea %7 gfEAT 41 43 AW A9
faegey fenfy # qg® I8 A
qrEA ® TAAT, AIIIAT AT TR
F1 OF AJA AHT T gI4T |

e, g Wedd 3T K AT
f ATy W FATAT 2T qAw ®TOH
@ qoe w7 & arEEa F1 afa §
mmgﬁrmﬁmmmq g
awwr Ot % Tq AEET T qh

a= Tm "Fe, wiEar @ Bar W
faa 2 Zt wf g@r W waq § /9
ofraq arATeq Z1owAr v

sireq, faqed =40 F L RE:
AT 97 WAT H WH AW AT
Wy & W wr g, ¥4t 37 a4
awey § f& 37w wEEAwAr
Frr B, nrAW H, T T AFAT (7T
fex dra # 97 ¥7 aedr & w0
aafes fata & aad 3 &L "F
ga % A wgAr 930 § i fa
a7 IAGC GOEN R AT ISAT W
& oYy faaar i wn Areda # Paaal
fawars &, T4%1 9IET I HAT HAT
nAW AT 2T TX E

a7, qada A st ah
#f MEF ® Faqr ® w7 T 727-
qf & A ag faaR g v agEn %
faoraeer & faq waeawma &1 Ta%0
QAR FT FAAT, AFQ AT T FJAT
ot faua & FFar SFAT X )

A, WA WiH AZ A AW
AT & wa wra & ZART & oA
viig dxa ar w0 fqara gdTar §
srdara gaAr At W IH 7T e
7w wART Fifzar AeIArT # EArd
qadra gfear aedr fager zat ¥
Faqrat Fama a aaEar 3 fFw
F daq # am@t me v fF ) TAE
qr fageft adf F Far ®C A
F1 AT ATAAT & WL F TA AT A
& & Tq g AIr g qEa w7
SErA waAT A7 F, qAa €z ar
& &, ot wgrar @ qfora fzar g,
fava &1 ®IE A0 FgTA wAT ¥
qgAar & AT AE T TAATE, "W
7 IAF FIE AATTAT T NI F |
gt oA warT WA 9T A



301 Assam Appropriation

A, FEM ATA FT AT F
tqemmrr % fo faqar 247 ¥ 30T
Y @ ar W owerE faar R,
g €r IATC WA T ORAT ]
% a4t ammar § v w3 { AiEAT
wa <@ &, A7 7 fATgT A9 9408
wzr & v w7 & "IF ATAT T
A, ;AR F AT AM F A
s 3 AT @ ATA, IO F AACAN
T owrg 5 FT GHREAT W OFATATT
Crqrer W Atz AR F AT H
amr fayw & faotg d4 @0 AT
fiar, @t & =agar g v oaagear
frerpe @epta & T 1 T
qent ag ¥ fr frosi 37 37 AT
fraw & faota A A A AT F°E
gfirg wex T &1 ag wrew g e
wi A% g wEAT 9w J@ gl
qrar & |

sirq, # fa9er 3@ ® AI0A0 8§
oq A & faQ FTA7 T4Ar wET
Frp T T ANEI F UATAF 9T
g FATC | A2 TR TOET AT C
srr wedy weg 9% fag wa &
wez & AAsT A A A A2
qeqrEE 29 B, T8 faaas =7 1,
fq WA § WIAM & AT AFEA
ot manara wIaT wifzd #g AT
gaarx & wa wxr o famd
fs agq & wi% ga,  wifd
stz qafg & Wit 9T AAIL A a%
st 77 agg a7« afefeafyar &
& qaer g a5 1 A, faa afdfer-
fami % amw ¥ Tepfy Araa AL
Faar qar ar, qi% ag @ afe
feafqar Ta 7%g waq § (e
T wrOr AR HAAT T2 HA AFT
g3 gEArA qqAT IAT ATAT 2, Wa-
fag ¥ Amqr 31 4gf 9T 9 AE 77
afqs awa ¥ faq wesgdfa wrEd
w3y A AEmEar § |

I

[ 24 DEC. 1981]

l

(No.2) Bill, 1981 302

st A7 § afas w1 7 W
go am fafim frdas & a9
# wgar Agar 1 & IATT A@AMA
FIH FT AIFX A AU FEA
gigar g o waw ¥ fazw & fau
Az afas wardr w28 350 AT 1R
ngy  #1 fadaar & aATA
F ¥ fau gz =7 97w fag
s wrfegm ) naw # faard & agaf
§ aar & arg afg w1 A Srfgw
axq w faqré F ATgql WA F
arg afz & st wifen o wEw A
Ars  WeE  A¢w A1 AWM AW
grfrardr war wifge faad o ==
Fr waar &1 afas Afees A faa
&% | AYA A7 A TR FI9 & A
¥, zearfe, ¥@ a@ &1 A wATE
far st FrfEefs I9HT I@EA 7|8
fiz a & ag 3% 3w qe
faa @%...(927) .. .89 # A
IAFT Aq@ FET TAW, TOH FE
gt & mang 37 4 A Afaw &
afgs searza fzar smar =ifge fore
# vas afas & afas wsvr amm
Iqasd FOGE AM HT FAHT A
wqra &1 3fF1 g faw @ 3@
0T A% ¥ T3 AGA fawrd Ay
arfzd, @T A FATC A1C, IAUT
afzagdl & we@r FAG AT A
sid st afas Efafsa s Wen
A i g | a@fas SwEE a9
77, 74 #F fowrgad @@ FT F@r
F FFTT AIATAT A FE FIRF
n¥qT gFw [HAT ATC | TAE A
v wrg it w1 Arar F qmq -
Foor AT A

wa # & ag Faar g & nay
sz werfa #y o F fav g7 §wa
warg fer o wrfge) & gruga @@
# fau sawar syda HTAT ArEgAr §



303 Assam Appropriation [RAJYA SABHA]

f «Dwefl gfazr wiedll man % faw
w1 famr § Haq FqeAmA g |
Tk g ¥ IF gERIC FT qAT
AFrHaT AAA TN FWE W B 7 @0
2 "7 qd wiwr g oo owww &
F AT HAET F, HLET T FAGT
wiisr fmr gom Wi famz wfaas
% miwr &1 us faoor w2l W oy
Frior #1 a=er ) | WA W OUF
B1E 9g T RNl AT W GHIW FEN
‘e B A W Fmary aea T E,

TR # v | sfagrd ww@ et §

AL wHEA q ga99T WY AT

¥
GO FY GG T, 055 758 wa g

B5 Wedl & WG WiAHE NE He) o
HuE I AdE gega fAuT R " Amaaw

faw war § ot fafaaw Raas awqq
foar &, 37 @90 *7 & guow § 94w
FaT F 1 FHAE

3.00 .M.

SHRI DINESH GOSWAMI: Mr. Deputy
Chairman, Sir, I will be very brief in my
observations because, 1 think, we have
discussed Assam a number of times. We have
discussed Assam, even two days back and the
situation which was prevalent when we
discussed Assam, when the last Presidential
Proclamation was brought before the House
for approval, is virtually there still.

My first point is—I would like the Home
Minister, particularly, to take note of—please
do not instal a minority Government in
Assam, even if it is in the interests of your
Party. Please do not indulge in horse-trading,
in Assam; in the present situation in Assam, if
a Government is not possible, then, let the
President's Rule continue. But if you try to
serve your own Party's interests by forming a
minority Government of your Party, the
situation will be extremely complex. In
fact,
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you will appreciate that in spite of our
strongest protest, you did instal a minority
Government in Assam last time. And after the
installation of the minority Government, that
Government had to go even before the Ap-
propriation Bill could be passed in the
Assembly. 1 do not know what is the
assessment of the Home Ministry? But I am
sure, any impartial observer will agree that
the minority Government has done more
damage to the social fabric of Assam than
was ever done by any other force or group.
Therefore, I would like to submit that 'kindly
do not instal a minority Government in
Assam' and please do not indulge in horse-
trading. So far as Assam is concerned, I am
very much concerned to learn that attempts
are being made still to instal a minority
Government.

My second point is that, today, I am happy
to note that the tripartite talks are going to
take place and the All Assam Students' Union
and the Gana Sangram Parishad have agreed
to participate in the tripartite talks. Perhaps,
this is for the first time, there will be a
discussion in which all the political forces will
join hands. Sir, we have always expressed our
concern, our-serious concern, for the
development of Assam, because, we feel that
unabated influx from Bangladesh has been a
source of great concern from the point of view
of security. There is also an apprehension that
is growing in the minds of the people of
Assam, that numerically they will be swamp-
ed, that their culture will be submerged by a
foreign culture. Therefore, let us hope that in
the tripartite discussions, an effective solution
will be found and I would also appeal to the
Government and also to the student leaders
that they should approach this discussion in a
spirit in which some sort of a solution would
be possible to be found and let us hope that
not only justice will be done to the people of
Assam, but they will also keep in. view the
magnitude of the problem. Because we are
aware that what had happened in the last thirty
years cannot be washed off by a single stroke.

Sir, Mr. Bipinpal Das has pointed out that
the students have done wrong
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by calling for the agitational programme. Why
have they called for the agitational
programme? They have called for the
agitational programme because a feeling has
developed in Assam that the Government's
intention is to carry on the negotiations for
eternity to tire the boys out. This feeling has
been strengthened by the fact that the
Government in the past had succeeded in this
way by frustrating many an agitation. A
feeling is growing in the minds of the people
of Assam that the intention of the Gov-
ernment is only to carry on the talks, without
any attempt at finding a solution. They
are called to Delhi and, after a few
rounds of talks they are told 'Let us now
depart; we will continue the talks after a
month or so'. It is said that agreements have
been reached on some points disagreements
are there on other points and so on and then
the talks are postponed. This feeling that the
Government is not -serious for a solution,
and this type of negotiations is only a nude
to tire the boys out, or, to frustrate the move-
ment, is an extremely dangerous feeling; and
unfortunately this feeling, is growing in the
minds of the people of Assam. In fact, Sir,
some persons— have in authority at Delhi—
are thinking aloud that. We can  take things
leisurely now, because, according to them
the intensity of the movement is dying'.  Sir,
I have first-hand experience. It is very
dangerous to think in these terms that we can
take things leisurely, that we can wait,
because the intensity of the movement is no
longer there. If you decide to take things
leisurely because the intensity of the
movement is not there, well, then perhaps, it
becomes  incumbent upon the movement
leaders  also to prove that the intensity of
the movement is still there and that is why,
the agitational programme becomes a ne-
cessity. You will appreciate, the Home
.. Minister will appreciate, that during the last
fourteen rounds of talks, for quite
considerable time, there was no agitational
programme. And, therefore, let me point out
that this type of approach that you can tire the
boys out, that the intensity of the agitation is
not there, is a very dangerous ap-
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proach because it is my feeling that it
frustration sets in the minds of the younger
generation of Assam, that will be a sad and
dangerous day for the entire North-eastern
region and for the whole of this country.

I appeal to the Home Minister at the same
time that in your talks at the political level
you have left out the political personalities of
Assam. Who can speak better about the
emotions, feelings, sentiments and urges of
the Assamese people than those who work at
ground level with the people of Assam? [ am
not saying that others can't. But at least, do
something to see that an impression does not
gather ground in Assam that people who can
really, from the political point of view,
express the feelings of the people of Assam
are being left out from the arena of
discussion.

The other point I want to make is that there
is a crisis of confidence in Assam—crisis of
confidence in the Government. And this crisis
of confidence between the leaders of the
movement and the Government has come in
the way of finding a solution. Why don't you
take such steps regarding the problem of
foreigners for which the movement is not
coming in the way? What is the difficulty in
sealing the border to prevent further infiltra-
tion? The fact that you are not sealing the
border, the fact that you are not doing things
which can be carried out in spite of the
movement the fact that these responsibilities
of the Government are not being discharged,
has created a sense of misunderstanding and I
would appeal to the Home Minister to take at
least some steps immediately which will prove
your bonafides not only on paper but also in
practice.

I would appeal to the Home Minister that
repression is no solution to the problem of
Assam. | read out a number of telegrams on
the last day. Even now I have got a bunch of
telegrams showing that you have arrested
boys, killed boys in police firings, services of
employees have been terminated, there has
been break in
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service etc. All this has created a sense of
alienation which I have referred to earlier.

Coming to the Appropriation Bill, it is
unfortunate that the Governor of Assam who
personally came here and pleaded for more
allocation had to go empty-handed I will
request the Finance Minister to take note of
the fact that Assam's infrastructure is so under
developed that one cannot put it at par with
the other States. And if you put it a par, eco-
nomic development is not possible. Mr. Biswa
Goswami has pointed out to the delay in
regard to the Brahmaputra River Board. The
Brahmaputra River Board Bill has a
chequered history. Two Parliaments were dis-
solved before this Bill could become law. And
though it has been passed, it is said to be in an
advanced stage Our fear is that this advanced
stage will not give birth to any child but will
end in miscarriage the way the thiangs re

going.

About royalty, we have pleaded and it is
said that it is under consideration of the Prime
Minister. I urge upon the Finance Minister to
see that this royalty question is decided early.
I think it is in the interest of the Finance
Minister himself because the benefit will not
go only to Assam but to Gujarat also. So let
him do something for his own State also.

I Said, Sir, that I shall be very brief in my
observations. I could have taken a very
antagonistic posture against the Government.
But at the moment when the students, the
political leaders and the Government are
coming for talks, I would like to approach it
from a spirit of conciliation Let us hope in the
next round of talks, the serious tangle of
Assam problem will be resolved and this
North-eastern region, which is an extremely
resourceful area, will go from prosperity to
prosperity in a better spirit of understanding
and conciliation.
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Sir, I am extremely grateful for the time
that you have given me out of turn.

SHRI MAGANBHAI BAROT: A very
tempting offer you gave me.

At Tw waw | aa (faze) o
syaaiafa gz, oz fafaa fazaar
: f+ wgr a7 frenfaai #1 woamm
A1 arfga a1 & gwwe @1 eqiF
2 WIFlmA wE § migEa gry,
FZT 97T T IAF] QA AHT A AT
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Fi A« w15 At swramw A B
o q2 AIFIT ¥ ww ¥ fAy az
AZIEA AFT FT @WE q@ *0f TIA-
frem 912t F@T % &9 W WA F
faz  war ®1F Qi |7 &) a@few
wa az faaEt zaw a7 f5 zo 9w
g7 % g aTq T Wi V@ &, 9a F@l
fagfwat &7 sra@r agal s« aar
qY7 Fgr 97 42 AT w1 {Frde-
fagz am &1, GEF1T A 778 TAT
33 391 & 577 & TGN gAT 57 I oA
73 FT QiETEA AATAT 937 B
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aqmfa agdizr, az aw 97 4
fae s &1 & 780 &), 97 @1
Fara § 9 WiT fagir ¥ A1 zaw
sfafsar g &d 2 @1 #wfz3e,
fegads, wfggis, dg@  azwar,
g gt faat & o1 ag feafq g1 oF
g owE HEr T owEar w0
Tgar g f& wm gasr aar wwm
9% g [ & 1 A=40 H I
AT Sl 9T A7 FNAT FW A AT
At wr g & agt av q@ @ F
FgF 97 quEATy @@ §7 W@ F W
T80 07 qt =qrAw fEow g\ W
@& IF AT gm Agl TET
AR Ar FH! A@ FT WAFT CEL
ArTaAr | ¥g FEAr gare A & gra
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g1 waq g f5 wwafas wizay
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naT @ @ § gTfac gaar awe
ARITA 98 T @ &1 gAfwq g
7z A& Aarw avk f5 08 T &
arg fsa 8592 & Rt aga T
Arfa afagsaz w7 @ & 7z 3fEq
2 arfa adr A Aras @
# faoc drvda & afas W@y g,
fedr 71 /1 afasrz 25 3z 399
N/ oAATT FI0A | AT AIAH F
di% TweU F arg aadm gé,
‘arg’ ardl 7 3AR yefRma &
qirgag warfe gw ggardrm &t
TFT F, IR TG 2T 20 FfeA
Zat & UF 92 w2 § 5 T wrgAr-
fesrsr w=dza o =@t 9 w37,
zAfET A T4 €1 WA F Y
FLAT AR 7 A F 9 A E
F@® A ar gt fea gae
naufa g Jrar 94T fra & o
33 Fq1 OFr war 1 fEv S o9
fga =r zfevg =wr fear wqr ot
g §f ARMATY q  IFA
Fwema A foar, s gEaEr
gt fogr, IR TR e
©UF WET F AR T AIA( 9% qAT
Fr L gAK W Aewr ¥ &
arg | IR wg fadea @ Prar
fer adr araa ¥ 78 FEHTT IAH
ag zqa #r aifa  meard, gz
tw AgY &1 gaar g W, fam
TRT 14 77747 1 faegd § 91,
Hz= 9T W OWIHT T A AGY
faegrag ¢ wam & fao a7 ar
Fast an fwar war @yx feead frar
Tar AgE avR ¥ FIAI &1 gafao
fr & mifefeas sFwa # T a9
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FE Y TFF AT FAT F IO 4EN)
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g1

SHRI SYED SHAHEDULLAH: Mr.
Deputy Chairman, Sir, I rise to support
the Resolution moved by Shri Nigam and
oppose the Resolution moved by the hon.
Minister. What has been happening in
Assam has been reiterated by other hon.
Members. I was also permitted to
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mention something the day before yesterday.
Now the Government has been dragging their
feet and the situation is continuing to worsen
for all. What is the reason for their dragging
their feet? To my mind, and to the minds of
some others, it is because somehow it has
been attempted to foist a minority Ministry on
the people of Assam. So they are trying all
sorts of bargaining among the Members and
encouraging all these things, so dirty things,
so that a minority Ministry can come. Nothing
will happen about it. It will only break down
as other minority Governments do. When the
Opposition united and went to the Governor,
they told him that they could form a Ministry.
But they were asked for their programme.

SHRI LADLI MOHAN
They wanted a list of Members.

NIGAM:

SHRI SYED SHAHEDULLAH: They
asked for their programme also. This is not
demanded of others. In Kerala it is not being
demanded. No programme is wanted
anywhere else when the Ministry-making
game is going on. This programme is not
demanded in the case of the Congress (I). But
when the Opposition parties unite and claim
that if they would establish a popular
Government to solve the problem of Assam,
they are confronted with this problem by the
Governor. And the Governor, as you would
realise, is doing what the ruling party wants
him to do.

Anyway, We have to face the situation in
Assam. In one part of our country, a
secessionist demand has got roots among the
people. How has this happened? This entire
movement began, of course, because of the
discontent of the Assamese people, for which
this Government has to be responsible. Of
course, foreigners, I mean the British, looted
this country. But this Government could not
remedy the situation. They could not make
arrangements for the utilisation of the
resources and to increase further
employment and
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trade and other opportunities. The discontent
was there, and taking advantage of this
discontent the secessionists have found roots.
I am just reading to you from an Assamese
language paper.

6 1T F2f 97 347 gy | 9a® a®
afqq F gy A Fauw Tz @@

#f wifgw w0

The police raided their houses and
found arms and explosives and also
pamphlets entitled "Assam Where
South Asia Ends", cyclostyled
in  Bangkok, Thailand. So, you
see, these things are taking
place in Assam. Foreigners

have found their way into this because of the
worsening of the situation and the
Government's indifference, simply dragging
and dragging its feet or talking of defusing
this, but ultimately no solution coming.

Immediate negotiations must be held,
whatever. These things must be concluded
immediately, and the situation must be
improved. We must see to it that the parties
should be convinced and persuaded to stick
to the commitment already made about the
cut-off date of the 25th of

March, 1971. That should be maintained
and they should not be allowed to slide back
from that date.

Sir, now I draw attention to the plight of
those people who are being called foreigners.
There are people of Indian origin in
Madagaskar, Fiji, Guyana and all over the
world. Did they go there to enjoy the sea-
breeze? Did they go there for comforts and
pleasures? They went there because of
imperialism, feudalism, landlordism,
deprivation and starvation and just for making
a living. They have been caught in such a
situation. And they found themselves as
indentured labour. Similarly indentured labour
came to Assam also. There was the oppressive
Permanent Settlement and landlord system in
Bengal. Meanwhile the tea gardens brought
other labourers. Also jute cultivation was
necessary for the British
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jute mill-owners And they wanted people to
come to Assam to cultivate jute. It is not out of
pure generosity that these people were given
en- couragment to come there. It was the
very vital capitalist interest that took those
people there.  There are many people working
in the jute industries in West Bengal. We do
not say that they are foreigners. No
Bengalee thinks that they are foreigners there.
About three lakhs of jute workers are there in
Bengal. Similarly there are other States.
The situation has come to this because in
Assam its resources have not been opened
up. Railways, communications, power, in
everything  Assam has been poor. So the
situation has come to this. I narrated certain
things the day before yesterday. One worker
was picked up at night. I am saying this to
show how repression is going on.  Others
have related some instances. I am also
relating some instances. One worker of a tea
garden was picked up at night and there was
no trace of him—tortured to death. One
lawyer, Abdul Khaliq, was taken with his niece
in the middle of the night, and the
entire Karimganj had a hartal over it. He is
'such a popular person in the locality. The
entire, people wanted him back, and he was
returned.  So this sort of repression is going
on in Assam. These  repressions
cannot solve the problem.  Certain other
things are needed. I know that in the core
of the hearts of the people of Assam—they
are no exception— there is the feeling that
they are in India; there is a bond; there is love
for the country; and they feel that they must
be here. It is there deep in the core.  That
has not beentouched. That has not been
tapped. On the other hand, the secessionists
have misled them.  The secessionists are not
pointing to the British looters who had looted
and denuded Assam. None of them has done it.
They only point to the Gauhati workers. Thank
God, I am not there. = What does a Gauhati
'rickshaw-puller do? Is he
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snatching  away the food of  the
Assamese people? That is the way the
secessionists are misleading them. The
common Assamese people understand it. The
CPI, the CPI(M), and other left democratic
parties, liberal parties, who are insisting on the
progress of Assam, are asking the peop-ple not
to be misled by these people. Where do these
opposition people get their strength from?
It iscoming from the heart of  these
people.  So I would appeal to the hon.
Minister that instead of bringing this sort of
resolution, they should try to set up a
popular  Ministry there. Instead of having a
minority Ministry there, let there be popular
Ministry who will take upon themselves the
task  of enthusing the people to come
out of this vicious circle and open a new

path  for Assam. Thank you.

MR. DEPUTY CHAIRMAN: Mr.
Ramakrishnan.  Please be brief.

*SHRI R.
(Tamil Nadu):  Sir,

RAMAKRISHNAN

MR. DEPUTY CHAIRMAN:
want to speak in Tamil?

Did you

SHRI R. RAMAKRISHNAN; Yes, Sir. I
did give notice of my speech in Tamil. I am
speaking in Tamil for purposes of statistics;
otherwise, the translation facility may go..

MR. DEPUTY CHAIRMAN: All right.

*SHRI R. RAMAKRISHNAN: Mr. Deputy
Chairman Sir, I rise to express my views on
this subject on behalf of my AI-ADMK Party.
I fee] highly elated for having this opportunity
to speak in Tamil today— the day which
happens to be the death anniversary of our
great revolutionary leader Periyar E. V. Rama-
samy Naicker.

'English translation of the original speech
delivered in Tamil.
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The Assam problem, serious and
complicated, as it is, has been crying for
solution for the last many years. We need not
waste our time over how the problem arose.
What we have to do at the moment is to find
the ways and means to solve this complex
issue. Now the main question is to identify
the Assamese and the non-Assamese. When
the Central Government wants to fix 1971 as
cut-off year, Assamese demand that the cut
off year should be 1961.

Meanwhile many persons have lost their lives,
refining and distribution oil suffered and
economic situation has deteriorated. Shri
Parthasarthy, an IA.S. Officer of Tamil Nadu
was murdered. The Central Government has
promised necessary assistance and Job
opportunities to his family. This loss to the
family is irreparable and no amount of
compensation can make good the family's
loss. There were instances of mass killing in
many places and the oil-distribution was
completely dislocated. The Centre should
know that the economic situation has been
steadly deteriorating in the State.' Perhaps, it is
the reason why the Central Government
headed by Smt. Indira Gandhi has increased
the per capita assistance to Assam in the Five-
Year Plan. The per capita assistance to Assam
in the Third Five-Year Plan was Rs. 78/-
although the national average was only Rs'.
55/-. In the Sixth Five-Year Plan Rs. 565 was
given as assistance although the national
average was only Rs. 258. Similarly, while
only 51 per cent of the population was below
the poverty line in Assam, it was 57 per cent
both in Maharashtra and Bihar and 52 per cent
in Tamil Nadu. We know that the Centre has
been taking all the necessary steps to improve
the economic condition in Assam. Let us look
at the per Capita income in Some states. It is
Rs. 791 in Assam, Rs. 645 in Bihar, Rs. 715 in
U.P. and Rs. 726 in M.P. I hope the Centre
would take necessary steps in this regard to
improve the situation. The Centre
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has increased the oil royalty from Rs. 40 to
61. We feel that the Centre is sincere in its
efforts.

I welcome the steps taken recently by the
Prime Minister Smt, Indira Gandhi, She has
held consultations with all the opposition
leaders on this problem. I hope, a solution
would be found to solve this problem as early
as possible. I would also like to mention here
some other aspects of this problem. The
Assam problem should not be taken as a
solitary issue. We have now to face the pro-
blem of Khalistan. Instances of fissiparous
tendencies have begun threatening the
integrity of our country. I hope, the Centre
would keep a watch over the situation. We
find a similar situation in our neighbouring
country Ceylon also. There are some people in
Tamil Nadu envious of the good relations
between the Centre and the Tamil Nadu Gov-
ernment led by AI-ADMK Party ami they
seem to be encouraging these fissiparous
tendencies there also. We know who are those
persons. I do not like now to accuse any
opposition party—DMK or any other Party. In
case I mention the name of Mr. Karunanidhi
some people may not like it. But I would like
to request the Centre to be vigilant and curb
these tendencies. Those people often raise
here some subjects which are purely state-
subject. It seems that they may demand a CBI
inquiry even on a petty matter, like the one
when a person drives a vehicle without light
would be caught by the police in the famous
Mount Road i.e. Anna Salai—the heart of
Madras City. These sort of things should not
be allowed.

I would like to warn the Government that
unless they take necessary measures now
itself to curb these secessionist and
communal tendencies, these would threaten
the integrity of our nation.

I am greatful to you, Sir, for giving me this
opportunity to express my views on this
subject.
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SHRI AJIT KUMAR SHARMA (Assem):
Mr. Vice-Chairman, I do ret want to take a
long time on this matter because we have
already talked enough on it. Today once again
we are discussing the extension of Presidential
rule in Assam and also the financial grants for
the administration of that State. The
Resolution moved by the Home Minister and
the Appropriation Bill presented by the
Finance Minister confirm both the political
instability and the economic instability of this
State for a pretty long time.

Economically speaking, it is a long story of
deprivation leading ultimately to sense of
alienation in the minds of the people in
Assam. I need not elaborate this point. The
Government documents and the statements
made in Parliament by the Ministers during
the last thirty years will confirm my
statement.

Recently one more dimension has been
added to the situation. When the Government
and all the Parties failed in the last 30 years to
solve the problem of foreigners infiltration
into that part of the country, the young gene-
rate came up with a protest and a humble
demand was placed before the Government;
People solve this problem and save us. The
Government adopted dilly-dallying tactics
instead of boldly facing it. About this also I
need not refer because I have already stated it
in this House several times. But I would like
to tell the Home Minister that for such a
prolongation of this movement, you cannot
hold the students and the people of Assam
alone responsible. If you a look back at the
development of the movement and the various
things done and said by Ministers and other
leaders, you will find that they are also to a
great extent responsible for the prolongation
of the movement there. They by their
statements provoked the people and
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by provocation they have increased the
intensity of the movement from* time to time.

After this movement had started, there was an
attempt to suppress it and the Government's
attempt to suppress has now come to a stage of
confrontation. Abour that also I need not
claborate. I have already done it earlier. Now
only one thing I want to place before the Home
Minister. All along we have found—I have
found it after personal contacts with the
Minister and other responsible leaders
including the Prime Minister—that there has
been a kind of wrong briefing of the whole
problem. Sir, the J wrong briefing and the
wrong premise from which the Govt. and the
ruling party have started have led to a situation
in which there is ho solution at all till today,
with more complications added. Now, Sir, I
will just refer to a statement made by the Prime
Minister, Mrs. Indira Gandhi, in the Lok Sabha
on 26th May 1971 during the debate on the
influx of refugees from the erstwhile East
Pakistan. I mention a few lines and I hope the
Home Minister will carefully study it.  She
said;

"In a democratic system, the majority
does have certain rights and they cannot be
accused of secession if they assert those
rights."

And, Sir, dealing with the problem of influx
from East Pakistan, she added one very
significant sentence and it is

this:

"What is happening in Bangladesh is not
just a political or economic problem. It is a
problem of the very survival of the people
of the whole area, the people of Bangla-
desh."

Now. Sir, if you really come to Assam, if you
have the intention to understand the problem
there, then you will see that it is a problem of
survival and
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when this problem faces the people there, the
people are naturally prepared to accept any
kind of deprivation or any kind of torture and
suppression and repression. I would only like
to request the Home Minister to read one
document, issued by the Indian-Institute of
Public Opinion, their monthly, "Public
Opinion Survey", Vol. 26, No. 1, Oct. 80.
They conducted a survey all over the country
on this Assam problem and they have men-
tioned the results of their survey. They have
stated in their conclusions like this.-

"In its present position without making any
concession on the period 1961-71, it would
not be possible to awaken public support in
respect of the Central Government's policy.
Govt. have to wait for a time and give the
concession to the Assam people for which
they have inflicted hardship on themselves.
Surprisingly enough, the power of tolerance
shown by the people of Assam has surpassed
all expectations. It is even beginning to
awaken some admiration in the rest of India,
the power of the people of Assam ag-. ainst
both the military and police power."

Therefore, Sir, I won't add anything further to
it. I have already put my questions which I
wanted to put to the Home Minister, the
Minister of State, Shri Makwana, which he
cleverly avoided answering the day before
yesterday. But I would only request him to
ponder over my questions and try to give a
positive answer and appropriate measures.

Now, Sir, I add a few words about the
Appropriation Bill placed before this House
by the honourable Finance Minister. Now, Sir,
without going into any detailed discussion, I
would only ask the Finance Minister to talk to
the Planning Minister and ask him why, when
the Working Group of the Planning
Commission recommended Rs. 250 crores for
the year 1981-1982, It wos reduced to Rs. 210
crores. Does it in any way show the sincere
desire
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on the part of the Government to help that area
which the Government recognises to be a
backward area?. Secondly, Sir, in this
Appropriation Bill, I do not find any demand
made on account of education. Now, as a
person coming from that area and being
connected with one of the Universities
there, may I inform the Finance Minister
that in the last one year or so, the
Government has not released grants to the
Universities and the colleges there to  wihch
they are committed. They say they have no
money. It is a very great surprise that they
have not even released any money even
for the clearance of these dues to these
institutions. I would request the honourable
Finance Minister to look into this matter. The
former Governor, Shri L.P.  Singh, ap-
pointed  committee  consisting of  the
Finance Secretary, the Education Secretary
and the Treasurers of the Universities and the
Committee made certain recommendations. But
the recommendations have not yet been imple-
mented by the  Government. I would like to
know from the Finance Minister what steps he
would take in this connection and whether he
would be instructing the Assam
administration to provide immediately the
grants as recommended by that Committee
after enquiring into the financial position of the
Universities and the colleges there-Thirdly,
Sir, I  request the Home Minister to stop
police atrocities. My friend, Mr. Bipinpal
Das, mentioned that there is little police
atrocity. I wish he made this statement in any
of the towns of Assam and faced the truth
about it. (Time Bell rings) Now, if you want to
have a  solution and create an  atmosphere
for fruitful discussion, it does not serve any
purpose, merely ask the students to stop their
agitation. Itis also necessary that the Govt.
which is a more responsible body and which
represents the whole country, must also
withdraw its repressive measures. Only then
can we create an atmosphere where the pro-
blem can be properly discussed. I wish the
discussions  success. But  before that,
Government must immediately decide to
stop all police atrocities*
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(Time Bell rings) Now, Sir, one minute more.

SHRI SADASHIV BAGAITKAR
(Mabharashtra): Sir he is from Assam.

THE VICE-CHAIRMAN (DR.
RAFIQ ' ZAKARIA): Mr. Bagaitkar,
you go on pleading for more time
for __ (Interruptions) But  the  busi
ness has also to be finished.

SHRI AJIT KUMAR SHARMA: The
I.G.P. in charge of Intelligence, instead of
providing correct intelligence to the
Government, has been doing a damage not
only to the Government but also to the people
of the State by manipulating wrong informa-
tion. I want that the Home Minister should
immediately remove that particular officer,
otherwise he will not be able to solve the
problem, because on the basis of wrong
intelligence he succeeded only in arriving at
wrong decisions.

THE  VICE-CHAIRMAN
(DR

RAFIQ ZAKARIA): Mr. Handique.

SHRI BIJOY KRISHNA HANDIQUE
(Assam): May I come near the microphone? I
am not keeping well. I can't speak loudly.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, you can come to
the front.

SHRI BIJOY KRISHNA HANDIQUE: Mr.
Vice-Chairman, Sir, it is quite surprising and
amusing as well to hear a few hon. Members
alleging that the Government is not sincere
and does not intend to solve the foreigners'
issue in Assam. No doubt, the problem is real.
But, Sir, there is no cut and dried formula to
this problem. It is not just like that the repre-
sentatives of Government and the agitation
leaders sit across the table and go back with a
solution in their pockets. Let us be honest
about it. And if we try to make things appear
in such a light, we give a misleading im-
pression to the people about the purpose and
outcome of the dialogue. It is indirectly
saying that the
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dialogue is futile. It is through common
consent the Government and the agitation
leaders decided to resolve the issue through
dialogue. And no. one can say that the
dialogue is fruitless. Every round of dialogue.
I feel personally, has brought forth the
negotiating parties nearer and nearer and has
definitely helped exploring the possibility of
finding a solution. We must bear in mind that
a problem so complicated can be resolved
through dialogue and dialogue alone. If the
solution has not so far been found, it is not
due to lack of sincerity on the part of the
Government but due to the magnitude of the
problem with complexities that have been
growing over the last fifty years. Even the
agitation leaders have realised the significance
of the dialogue. Otherwise there would have
been an end of it long ago. They are coming
for the dialogue again shortly.

Sir, it is easy to quote or more precise to
misquote statistics. No one san say the last
word on it. And that is what precisely is
sought to be ascertained by detection. Sir, I
would however, like to quote in this
connection the hon. Prime Minister that "The
minorities are not just statistics; they are
human beings". So the human aspect of the
problem need's to be looked into and no
Government can afford to lose sight of that.
There are, besides, commitments, national and
international. Sir, during these 35 years since
Independence, so many events have rocked
the nation. Partition came; then followed the
atrocities on minorities on either side of the
border, leading to one of the greatest influx
ever recorded in history. Then came the
Bangladesh War. Sir, all these convulsions are
part of history. No one can deny it. If we
cannot deny that, then how can we deny the
problems and the magnitude of the problems
created by such convulsions. So, to say that
the Government is not sincere about solving
the problem is motivated by the intention to
mislead the people and belittle the importance
of the dialogue. For heaven's sake, let
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us not politicalize the situation. Then there are
the remarks, very often heard rediculing
the  Government contention that foreign
hands are pulling some strings of
agitation. Although the agitation is not
inspired or directed by any foreign power,
but I do think—it is true and  you cannot

deny it. Sir, do  those critics know that
dumps of arms and ammunitions were
unearthed in many places in Assam? In
the heart of Gauhati city, in one of the

dumps materials more dangerous than arms
were detected. One of my friends in
oppositions referred to  that. It s the
cyclostyled copy of an article published in
the Bangkok Post. The date of issue is 4th

January, 1980. In this article, the author
tried  to redefine the concept of South-
East Asia including Assam, saying that

South-East Asia extends right up to Assam-
Bengladesh Border. Hundreds of
cyclostyled copies of  this article were
found along with the arms and ammunition.
This is one copy. I will quote one or two lines
to make the position clear to you and the
House.

The Caption of the article is: 'Assam—where
South-East Asia ends"

"Itisa very different part of India. In
Assam and India's northeast region, the
brown race meets the yellow. The great
northern plain that is the cradle of Indian
civilisation terminates in the meandering
channels of the Brahmaputra River delta.
Further east, past the bulge of Bangladesh
that' nearly cuts the region off from the rest of
India, the land begins to crinkle. Isolated and
little known to  the rest of India, much less
to the world, Assam and its neighbour
states, Arunachal, Nagaland, = Manipur,
Mizoram, Tripura and Meghalaya, have
been India's gateway to the Orient, the point
of fusion  with the Monoloid races of the
Far East. And here South-east Asia ends."
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This is the kind of article that is
found and which, I say, is more dan
gerous than any arms and ammunition
unearthed in several places in the
state. Now, is there any doubt about
the foreign hands that want to desta-
bilies the situation in this region? I
have already said that the agitation is
hot inspired or directed by these
forces. But in a situation like this,
these forces are always there to take
advantage and to play their role. I do
believe  that the saner section  of the
leadership of the agitation is above

such things. But that does not rule out
the hands of some foreign power. I am,
however, confident that the people of
Assam condemn such extraneous for
ces trying to have a grip on their
agitation. It will be a bewildering
paradox if the foreigners of one brand
come to help driving out the foreigners
of another brand. Lessons of history
are too eloquent on this question. I
wish the leaders of the agitation dis
owned and condemned such involve
ment or attempts at involvement in,
unequivocal terms and assertions.
They should also condemn those cases,
of violence and murders which have
been going on for the last two years.
A few Members spoke about it. Ni-
gam Ji and others narrated some inci
dents. They give only one side of the
practice and said that the students?
were arrested and taken to the jail,

but they did not mention about the
bomb blast which took place recently
in Gauhati city killing an innocent
village  girl killing innocent people
that bomb blast destroyed the nation
al property, the railway track and the
pipe line. (Time bell rings) Sir, [ will

take two minutes more.

So, Sir, I appeal to all to look at it
dispassionately and impartially and condemn
what goes wrong and see that a solution is
found Sir, coming? to this Appropriation Bill,
a few of my colleagues have already referred,
to the developmental side. There are genuine
demands, particularly royalty on petroleum has
to be increased. But Sir, I come to the basic
problem of development. The' lacuna is that
we do.
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not have a Master Plan for the deve-
lopment of the region. Sir, it is gratifying
to note that the Government India is of
late keen on development of the North
East region. A Ministers Committee, of
which hon. Minister, Mr. Makwana is the
Convenor, has been constituted for the
purpose. But we should bear in mind that
development cannot be achieved in a
picemeal manner, in a picemeal
approach. There must be a master plan,
based on scientifically annalysed data on
the process of development and changes
in socio-economic structures in the entire
North. Eastern region. For, in spite of
inter-regional  differences in many
aspects, the constituent States and Union
Territories of the region are economically
interdependent.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Have you impressed that
upon Mr. Makwana? I am coming to that
Sir, I shall submit a paper and I want to
say this through you so that it is on
record.

Sir, the economic growth in any of the
constituent units, therefore, can not be
considered in isolation. For instance, the
solution of the problem of soil erosion
and flood control need an overall plan for
the entire region. Efforts in this direction
will need assistance and co-operation
from all the constituent States and Union
Territories. Similar is the ' case with
generation of hydro-electric power which
has immense potentiality in the region.
So, Sir, the study of the entire region for
an integrated development is not an easy
job. The region is nearly two-thirds hills
and one-third plains. The topography and
soil of the region vary from snow-capped
peaks of the Himalyas in Arunachal
Pradesh to marshy lands in Assam. It is
inhabited by people of different ethnic
origins speaking dfferent languages nod.
dialects and having distinct and different
cultural traits and social systems. It is also
to be not-ed that the region is strategically
im-

[RAJYA SABHA]

(No.2) Bill 1981 328

portant being surrounded by foreign
countries. So, in spite of Governments
and Planners earnestness, inspite of hon
Miniser, Mr. Makwanas earnestness to
accelerate the pace of economic growth
of the region, in the absence of a
scientific study and comprehensive
research and study, it has become
difficult to prepare pragmatic action
programmes for different areas of the
region. So, what I suggest to the
Government is the siting up of a Centre
for studying the various developmental
problems confronting these States and the
Union Territories in the North East
region for accelerating the economic
growth of the region. And there is no
agency to bring together the relevant
studies of different schools and
Universities on development in the
North-East for use of planners
Government and other acadamics. In this
connection, Sir, there is a proposal and a
sechme submitted to the Government of
India by Dr. P. C. Goswami, Professor
and Head of the Department of Agricul-
tural Economics of Assam Agricultural
University. 1 do Dbelieve that the
Government will consider this because
study and investigation of such a centre
will be a guideline for the development of
the region. I have seen, Sir, in other parts
of the country, a number of institutes like
this. They are doing a good job. In your
own State, in Maharashtra, Sir, you have
the Indian Society of Agricultural
Economics, then the Gokhale Institute of
Politics and Economics. Similarly, we
have in Andhra Pradesh Indian Institute
of Economics or in Gujarat Sardar Patel
Institute Economics and Social Research
(Time bell rings).

With these observations, Sir, I do
support the Bill and the Resolution for
extension of the Presidents Rule. And it
is not true, Sir, as some hon. Members
have said that the Governor asked for the
Ministers list for the opposition alliance.
Sir, what he enquired was that according
to the decision of the major national
parties whether they would participate in
the Ministry. He wants
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an assurance from those Members
whether they will participate in the
Ministry. Sir, at the moment, they have
got 54 Members. Out of 54 Members, 49
Members have said that they are not
participating in the Ministry. There are
only three Members belonging to the
Congress (S) and one Member belonging
to the Lok Dal and another Naxal party
Members, Is it not five in toto—a fun. for
just five members to the Government I
do not know what sort of fun the hon.
Members want to see. {Time Bell rings).
Sir, with these observations I conclude.
Thank you.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Jha you are a problem
always and you want to speak in the third
reading. Now the time is already getting
exhausted but I will allow you to speak
now. Interruptions). I will allow you to
speak if you want to speak provided you
finish within three minutes because your
party's time is already exhausted I have
repeatedly said this and you do not
understand When the business advisory
Committee allots a particular time, the
allocation goes partywise and in the
partywise allocation your party does not
give you an opportunity to speak. So. you
come this way. You must try to co-
operate with the Chair if the decisions of
the Business Advisiory Committee are to
be implemented. I would therefore,
request you to please co-operate. You
see, in every situation you do this.

SHRI SHIVA CHANDRA JHA:
(Bihar): J say that my party whip has
declared, perhaps you have been absent,
that whatever you have said is entirely
wrong and against the de-sions of the
Business Advisory Committee. The
matter was raised here when..

THE VICE-CHAIRMAN (DR.
RARIQ ZAKARIA): No, no.
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SHRI SHIVA CHANDRA JHA:... it
was concurred in by Mr. 'Mathur and
others and it was said that a Member has
a right to speak on the third reading.
There is no question of a party whip. A
Member has a right to speak at the
introduction stage. A Member has a right
to speak at the amendment stage and so
also at the third reading. And, these
opportunities are not be curtailed by the
so-called, total time.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA); No. no.

SHRI SHIVA CHANDRA JHA; You
are attacking on the opportunity of a
Member. You have been saying that
time... (.Interruptions).

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Will you please sit down,
Mr. Jha?

SHRI SHIVA CHANDRA JHA; It is
in the record.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA). Mr. Jha. if your logic is to
be accepted, then there will be no
question of any allocation of time.
Every Member then can say .

SHRI SHIVA CHANDRA JHA; Go
and see the record of the decisions of the
Business Advisory Committee

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Therefore, the
whole idea of allocation of time by.
the Business Advisory Committee,
arrived at by consensus, by under
standing, has no meaning. ,

SHRI SHIVA CHANDRA JHA: T will
not agree to that decision in the Business
Advisory Committee. But you are
speaking against what has been decided
by the Business Advisory Committee. It
is on the record, Sir, Then, instead of
maintaing the procedure, you want to
butcher the procedure. It has no meaning.
It is the butchery of the procedure and.
from the begining I have been spea-king
against it Your expression, you
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[ Shri Shiva Chandra Jha] are a problem,
is unwarranted, and, should I say, you are
also problem in the Chair?

THE  VICE-CHARMAN (DR.
RAFIQ ZAKARIA): Oh, yes, go on.
Now, I will put the motion,

J SHRI SHIVA CHANDRA JHA: I have
every right to speake on the third reading.

SHRI YOGENDRA MAKWANA:
Sir, I am thankful to all the Members
who have participated in the debate
on the Resolution placed by me before
the House. a

'THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA) : Mr, Nigam, do you want to
reply?

SHRI LADLI MOHAN NIGAM:
After the Minister.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No, you speak first.

it st wigw forw o oTET A2
TEA AT | qIYA HH AT
fzar )

SHRI SHRIDHAR WASUDEO

DHABE: How can he speak Sir? The
Minister must reply first

SHRI YOGENDRA MAKWANA:
His Resolution is first; so he will reply
first. And then I will reply.

SHRI BIPINPAL DAS: He does know
the procedure.

wY ereer A e oGz o
gé A1 W7 wET 9T ) A 6T T
qeara & fgedare & AT wor wEAv
2. . . (=raara) Q4 A% SAET AT
qop AT A A AT FAT )

Ioawsee (2o THIE FwLHUT)
awT ag & %91 wyar oraE 3T
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Y sree wWge fomy ¢ aET 97
Tl 8 | wrEAa faw g7 gy g
g1 (=mEam)

JugArRe (310 TH® AWLIUT)
o w7 faa & faafesy g arfqo

ot Aret wigw o« gwr 2AT
AT FT ATFH H T41E HT ATAT |

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): This is the proce-
dure that is followed always. First the
mover replies; then the Minister replies.

SHRI BIPINPAL DAS: I don't know
why Ladliji is unnecessarily raising it.
This is the practice an through. The
mover of the motion replies first and then
the Minister will reply. First you will
reply to your motion; then he will reply to
his Resolution. Motion and the Re-
solution are discussed together. Don't
forget it That is the procedure; look up
the past proceedings.

THE VICE-CHAIRAN (DR.
RAFIQ ZAKARIA): T have to request
everyone of you, as this is the last day,
we have still to go through the Aligarh
Muslim University Bill where there are
large number of speakers already listed to
speak. Therefore, co-operation from each
Member would help considerably in
making the task of everyone in the House
easier as far as the proceedings are
concerned.

Y =Rt wgw faem o omTrE ar
qutfso FHT FOMTE FEAT AT
&\ AR AT WY WO AV FAT e
arad # ) Fafrewdt ag 2 fw e
6 TF F AW FUT FEAT 4T WIT
o9 AT FW FT F7T fzar oawr |
(zeT)

TITHATETR  (IT0 THIE FHLTUT) ¢
arEr ar mFgEm wie gfor )

ot ®ryet wgN fom o oz
affardY afasre & 37w gaw



333 Assam Appropriation

T oW | owE wm 43, A3 oaw
Az T F wF ggAr 3
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AET ¥ A7 N1 W wgy £ v
WEET qEH F) AT AT W17 qF &Y
¥t wT &) zasr O & 9w oww
e

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): This is no point of order.

SHRI SHIVA CHANDRA JHA:
There is a procedure laid-down; the
whole procedure is broken.

=t wmryAt AgA famm o A frdt ot
a7 F HiAFT F1 gAT g A4
M W A gEr Sfed, Wiy |@r
AT ardE FA0 | #Y q9 q77 q%
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2 T ¥ | A7 T A% 7 gl
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717 FLAT 0E F7 fqar 0 wAT Iq
AT AIAT F AT AT AT IR
A F FE Z ATHIAN FEATAT
& fpt Jarg 37 99497 4E0 | T@T H
7z fafaa &3 %1 fofww &1 0 fw
arar g e o fgaeas 21 741 § 79
M oFew A wEAE @ WO,
T Fadr Z, gfFw ¥ ¥% Ty #
i w7 wa-fea & faw g, a8 &
A var ¥ fau § w7 A fawa
woop Y AV T3 A 1 HE TE Y
21 dry At fasa g St gwre
Tz addl faa § 1 gAs  fgar
gUTX ZW & Hewd ¥ agd A% fagma
23Rl A1 9 ¥ AT
FEl & I 9T AN TAF frar o
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SHRI YOGENDRA MAKWANA: Sir, the
Assam problem Has been dis cussed in this
House on various occasions and, two days
before, I have extensively replied to all the
points which the hon. Members have made

here.

THE VICE-CHAIRAN (DR. RAFIQ
ZAKARIA):

SHRI YOGENDRA MAKWANA: 1t is
nothing but more repetition and I have also

to repeat them
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You need notrepeat them.
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I am thankful to Shri Bipinpal Das, the
hon. Member, who has replied to almost all
the points and to Shri Bijoy Krishna
Handique who also has covered some of the
points of the hon. Members

ot oreet Wy femo: g
aw AT 3@ oqww wA AW
( eumET )
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SHRI YOGENDRA MAKWANA: Do
you approve? Will unsupport him?
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SHRI YOGENDRA MAKWANA: Six
while moving his Resolution and even at the
time of replying, the honourable Member, Mr.
Nigam, repeatedly reiterated one thing, that is
that there is no violence and the agitation is
peaceful. Some other hon. Members like Mr.
Sharma and Mr. Biswa Goswami also
repeated the same this. So, Sir in order to put
the record straight and or the information of
the hon. Members, may I now narrate the
incidence of violence which took place right
from the beginning? 1 mean, after the
resumption of their agitation and not prior to
that. Prior to that, more than 290 persons are
reported to have died, including 48 right from
the start of the agitation, and 139 persons are
reported to be missing even today. Then,
223 cases

.1981]
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of bomb explosion and recovery of bombs
have been registered from January 1980 till
date.. .

St sreslt wgw ferm e Ha
wH WY FfEd, Al wAAT Wy
sy faez awrs A7 #iforor 41,
(wazeny )

SHRI YOGENDRA MAKWANA. and 17
persons including the Commissioner of the
Upper Assam Division, Jorhat, have lost
their lives.  Now, from November 10,, 1981,
27 cases of bomb explosion and recovery of
bombs have been reported. Out of these
cases of bombs bombs exploded in 18 cases.
The Railways and the State Transport
offices seem to be the main targets of such
attacks. Sir, on November 13, there were
several incidents of stonethrowing at the State
Transport buses plying on the road through
Nowgong. Now they say: Why have you
deployed so many battalions of CRP? Why
is the place flooded by police? These are
the reasons. Onthe same day, cases
of assaulton persons travelling by bus
were also reported. On November 30,
a crowd tried to stop a convey of trucks
escorted by police. The crowd pelted stones
injured three CRP personnel and one driver
was injured  seriously. On the night of
December 14/15, the Tinsukia-bound
Gauhati-Golaghat Super Express was heavily
stoned at Bebeji and Uriagaon off Nowgong
district. As a result, one driver sustained
injuries and had to be hospitalised. On
December 14, while one State Transport bus
was coming from  Dubri to Gauhati, it was
obstructed at North Salmara, Golpara district
and the public started beating the passengers
of the bus. As a result, our passenger received
injuries and he was admitted into a local
hospital. On December 15, a person was
assaulted at North Salmara village while he
was purchasing a bus ticket. Now these arc the
incidents which took place even after the
resumption of talks. The hon. Member
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[Shri  Yogendra Makwana] Shri
Bipinpal Das, rightly pointed out that
while welcoming the stand taken by the
leaders of agitation, that they want to join
the talks, they want to renew the talks, at
the same time, if they are really interested
in the solution of the problem it is not
understood why a programme of
agitation is given by them.

Mr. Ladli Mohan Nigam is always
speaking on behalf of the agitators— we
never mind it; he should; because he is in
the Opposition, he has to. But, at the same
time, I would like him to advise them
also. I would advise him: Be balanced at
least; don't be on one side and go on
criticizing the Government for every act,
good or bad. For bad acts you can
criticize us. Well, we are there to be
blamed for them. But, at the same time,
for something good done by the
Government, at least you appreciate it
once, if not always. 1am happy...
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[RAJYA SABHA]

(No.2) Bill, 1981 344

sit M= ReAAT: Aiw IEE
arz o7 aga fafumm & 1 & s
9t e T wear g, WL Ww R
CELEE GO

ot mrest wga fer . gfia &
qra 71 foerd & ), wiIsr |1 g,
"o oAt Tar 2., ...

SHRI YOGENDRA MAKWANA; 1
wanted to give you some samples; and
I have given. Sir, I am happy to note
that hon. Shri Dinesh Goswami-he is
not here, I think—took a right attitude
this time. He said that it has been ex
tensively and widely discussed in this
House and when they are going to re
sume the talks we should not vitiate
the atmosphere. That is the right atti
tude which he has taken this time; and
I appreciate it,

Sir, so far as the formation of the
Government is concerned, Shri Bipin
pal Das has given all the figures and
he has given the arguments also. I
agree with him that these are the
reasons for which the Governor can
not allow them to form the Govern
ment. Mr. Ladli Mohan Nigam says
that at least one chance should be
given to them. Not one but all
changes they have if they have
any majority and if they can
prove it before the Governor, in which
case they should go to the Governor,
hand over the list to him and prove
the majority and form the Govern
ment. Who can prevent them from
doing it? Nobody can do that, if they.
have a majority.

SHRI BIPINPAL DAS; And they
formed the Government in 1978 and
they continued.

SHRI YOGENDRA MAKWANA; I
do not think that the Governor will not
allow them to form a Government.

Mr. Biswa Goswami says that the
Government is not sincere. Sir, who is
sincere? Is only Mr. Biswa Goswami
sicere and Government not sincere?
Fourteen rounds of talks have taken place
with these leaders of the agitation. With
what result? Everytime
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they committed something and changed
their version later on. That was the
position during all these rounds of talks.
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SHRI YOGENDRA MAKWANA:
And throughout this agitation.. .

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): This is a suggestion for
action.

SHRI YOGENDRA MAKWANA: I
am noting. 1 am taking mental note of
the suggestions which he has made.

Particularly hon. Members Mr. Go-
swami and Mr.Ajit Sharma, both of them,
are very critical of the Government, and
all sorts of words and idioms available in
all the English dictionaries, they use for
the Gov-vernment.

SHRI SYED SHAHABUDDIN
(Bihar): All the English dictionaries have
the same words.

SHRI YOGENDRA MAKWANA: 1
think all the dictionaries have been
exhausted now. They are repeating the
same thing.

SHRI SYED SHAHABUDDIN; All
the dictionaries have the same words.

SHRI YOGENDRA MAKWANA:
So, they are repeating them. And they
try to criticise the Government without
any rhyme or reason. (Interruptions)

Sir, I do not want to say anything more.
But the hon. Member, Mr. Shahedullah,
narrated the position prevailing in that
part of the country, and there are other
Members also who pointed out the
violence and other things going on at
present in the State of Assam. My hon.
friend, Shri Bijoy Krishna Handique,
pointed
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out the article cyclostyled and published
in Bangkok and proposed to be circulated
in Gauhati and which was found out with
the bombs and other arms in Gauhati in a
police raid. This is the prevailing
situation at present in Assam.

SHRI AJIT KUMAR SHARMA; Mr.
Makwana, could you give the date of that
incident?

SHRI YOGENDRA MAKWANA: If
there are people who try to circulate this
sort of article which creates a sense of
secession in the mind of the people of
Assam and try to mislead them and try to
create an atmosphere of violence and
which can damage the country, no
Government can tolerate it, and it is for
the Government to take action when such
a situtation is prevailing.

Sir, as I said in the beginning before
two days I have described the situation
prevailing in Assam and the problems,
and all the questions which they have
raised here, I have extensively replied. I
need not repeat them again when they
have again been replied by the hon.
Members, Mr. Bipinpal Das, Mr. Bijoy
Handique and others en this side. With
these words, I request the House to pass
the Resolution moved by my senior
colleague, the Home Minister, and
disapprove the Motion moved by hon.
Shri Ladli Mohan Nigam.

SHRI MAGANBHAI BAROT; Mr.
Vice-Chairman, Sir, this House
has been called upon to pass the
supplementary grants because of the
Proclamation and there being the
Presidents, rule under article 356 of the
Constitution of India. In the absence of
the Assam Assembly, these
supplementary demands have come to us.
Sir, during the Budget discussion, I had
painfully said that we were passing the
Assam Budget and that this Parliament
had many privileges which it would be
pleased, happy, to exercise, but that
passing a Budget of a State was not a
matter for which,I think.
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[Shri Maganbhai Barot]

Parliament is always happy. We are called
upon to do SO and 80 we do it. Therefore,
Sir, coming to the supplementary
demands, I would confine my submissions
to the points raised by the hon. Members.
At the beginning I would say that I am
grateful to those friends who while
devoting more time to the proclamation,
also thought of saying a few words on the
supplementary demands as well. My very
esteemed colleague, Mr. Makwana, has
dealt with the other points, and we were
greatly assisted by the senior colleagues,
Mr. Bipinpal Das, Mr. Handique and Dr.
Rudra Pratap Singh. On the question of
supplementary demands I would like to
say that supplementary grants are sought
only where the budget provision under a
certain head becomes insufficient to meet
any urgent or obligatory payments not
envisaged at the budget stage. Four main
items cover this amuont of Rs. 54.64
lakhs. For those items, in the budget itself
there was no provision. Therefore,
supplementary grants are now sought.

Sir, while dealing with those points,
doubts were raised about the quantum to
be provided to certain items like floods
education, etc. shri Ladli Mohan Nigam,
while supporting it, said that only Rs.
20,000 have been provided for flood
control and Shri Ajit Kumar Sharma
criticised the absence of provision for
education. So, I would like to correct my
senior colleague that this sum of Rs,
20,000 is only to meet a court's decree,
which had not been provided for. So far
as education itself is concerned, I would
like to say that the provision is nearly Rs.
96.32 crores, which comes to nearly 25
per cent of the total estimated revenue
expenditure budget for the year. I only
hope, as Shri Das was saying, that our
younger generation—for whom 25 per
cent of the entire State's revenue
expenditure is being provided in 1981-82,
for their education—utilises it propoerly.

SHRI LADLI MOHAN NIGAM: 1
said about floods, not education.
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SHRI MAGANBHAI BAROT; 1
would only expect that this provision
of Rs. 96 crores is properly  utilised
by the younger generation for their
education, rather than wasting a year
and thereby losing not only the bud
get provision but also a valuable year
and their academic career. Similar
ly the hon. Member, Shri Ajit Kumar
Sharma, asked why, when the work
ing group had estimated or suggested
an amount of Rs. 250 crores it was
reduced to Rs. 210 crores. Now the
budget and the plans are not matters
only for someone to suggest. They
are always based on collective con
tribution of the revenues or resources
of the States and the Central assis
tance. In the instant case, I would
only like to give a few  figures. The
Assam State's resources in the current
Plan have been estimated only at Rs.
50.90 crores. The Central assistance
is Rs. 159.10 crores. Now, Sir, in this
connection I would like to say that
Assam enjoys the status of a special
category State in the allocation of
Central assistance for States' Plans.
The annual plan of Assam for the
current year provides for a financial

outlay of Rs. 210 crores, for which
the Central assistance is Rs. 159 cro
res. Here again I would like to say

that things were not as they have
been probably thought of by some of
our Members. 1 would only like to
give the per capita assistance that the
Central is giving to Assam and the
per capita income of our brothers in
Assam. Sir, it may please be noted
that the per capita income of Assam
is Rs. 791 as against Rs. 645 in the
case of Bihar, Rs. 776 in the case of
Madhya Pradesh and Rs. 750 in the
case of Uttar Pradesh.

SHRI R. RAMAKRISHNAN: I gave
the figures.

SHRI MAGANBHAI BAROT: I am
thankful to Mr. Ramakrishnan. Though
he was taking the opportunity to pay
compliments to a great leader, at least he
came to our assistance—I was happy to
hear the translation—by given us some
figures. Coming to the
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per capita assistance by the Centre, I
would only like to submit, if you look at
the per capita Plan assistance given to
Assam, it is very much higher than the
all-Inia average. In the Third Plan the all-
India average was Rs. 55, for Assam it
was Rs. 78; in the Fourth Plan the all-
India average was Rs. 65, for Assam it
was Rs. 119; in the Fifth Plan the all-
India average was Rs. 102, for Assam it
was Rs. 166. In the current, Sixh, Plan the
all-India average is Rs. 258, for Assam it
is Rs. 565. From all accounts it may be
noted that we are very careful to see that
the problems of development of Assam. .

SHRI SHRIDHAR  WASUDEO
DHABE; What about employment in
industries?

SHRI MAGANBHAI BAROT; I am
only saying that this is higher than the all-
India  average. @ With regard to
comprehensive programmes and com-
prehensive development of Assam
State under the leadership of my esteemed
senior  colleague, Mr. Makwana, there is
a committee appointed which is called the
Hill Areas Development Committee. I
would only like to say how that
Committee and the Government  look at
the things. Government attaches great
importance to the all-round and quicker
development of Assam and the north-
eastern region. Recognising the need for
accelerated development of Assam and the
north-east, the Prime Minister has set up a
committee of Ministers to review the
special needs of the area and to take
appropriate  measures  for  speedy
implementation of various schemes. A
high-power committee of officials under
the Cabinet Secretary has been set up to
deter, mine areas that require special atten-
tion. The committee identified certain
sectors requiring priority attention such

as development of roads, railways,
services, and productivity activities in
agriculture, Horticulture, water

management handicrafts, handlooms, small
industries. Development of manpower has
received special at*
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tention. There are a lot of details

which I can give as, for example,. .

THE VICE-CHAIRMAN (DR. RA
FIQ ZAKARIA): Mr. Handique talked
of a master plan.

SHRI MAGANBHAI BAROT; I hope,
if I cannot master it. I can at least satisfy
it with different items.

Some of the important developments
which have taken place in the north-east I
as a result of close follow-up may briefly
be mentioned with particular reference
to Assam. They are;  extension of broad
gauge line from New Bongaigaon to
Gauhati is being done fast and is expected
to be completed by March 1982. This is
the achievement of Makwana
Committee, if I may say so.
Construction of six railway lines, one in
each of the units of the north-eastern
region. It was approved and the lines are
expected to be opened by the middle of
1982 onwards. The construction of broad
gauge lines from Gauhati to  Dibrugarh
is estimated to cost Rs. 100 crores. It has
been approved and included in the
Budget for 1981-82. Location engineering
and traffic survey is in progress. A
suggestion has been made to extend the
BG line from Gauhati to Dimapur via
Lumdig and from Champapur to-
Dibrugarh via Naogaon and Sibsagar
involving 150 km. existing branch metre-
gauge lines and 180 km of new lines.
Construction of road bridge over the
Brahmaputra at Jagogoba has also-been
approved. The Ministry of Shipping &
Transport have intimated proposals to
extend the inland water transport system
in the North-Eastern region. The proposals
have already been, formulated and will be
placed before the Public Investment
Board, particularly for = management of
the investment on Central Inland Water
Transport Corporation to carry  cargo
to north-eastern States. These are some of
the things. . .

SHRI AJIT KUMAR SHARMA: Sir,
the honourable Minister should tell us. . .

SHRI MAGANBHAI BAROT: Would
you permit me to complete the record of
the Makwana Committee's achieve-
ments?.
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SHRI AJIT KUMAR SHARMA: I only
wanted to say. . .

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Why are you interrupting him?

Let him complete the
Committee report.

. SHRI MAGANBHAI FAROT: The Makwana
Committee achievements also must be
completely mentioned. In order to strengthen
the network of both National State Highways,
some six roads have been undertaken.

SHRIMATI PURABI MUKHO-
PADHYAY (West  Bengal): Mere
recommendation is no achievement.

SHRI MAGANBHAI BAROT: The
recommendations are for implementation.

SHRI AJIT KUMAR SHARMA: The
Railway Minister in this very House has
negatived all these proposals. I do not know
whether Mr. Makwana's recommendation
takes precedence over what the Railway
Minister has decided.

SHRI MAGANBHAI BAROT: You are at
liberty to quote either of us.

Makwana

Sir, I respectfully submit one thing. Let us
hope that though the Proclamation covers six
months, the people's representatives sitting in
the Assembly of Assam will be able to from a
Government there even earlier and let us also
hope that we shall not have to pass the Assam
Budget and Assam Appropriation Bill once
again. With these words, I request the House
to pass the Appropriation Bill.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): T will first put
the Motion moved by Shri Ladli

Mohan Nigam to vote. The question

"That this House recommends to the
President that the Proclamation issued by
the President on the 30th June, 1981, under
article 356 of the Constitution, in relation
to the State of Assam, be revoked"

The motion was negatived
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, I will put to vote the
Statutory Resolution moved by the Home
Minister.

The question is:

"That this House approves the
continuance in force of the Proclamation
issued by the Presiedent on the 30th June,
1981, under article 356 of the Constitution,
in relation to the State of Assam, for a
further period of six months with effect
from the 30th December, 1981"

The motion was adapted.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now I will put to vote the
Assam Appropriation (No. 2) Bill, 1981.
The question is:

"That the Bin to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Assam for the services of the
financial year 1981-82, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): We shall now take up clause by
clause consideration of the Bill.

Clauses 2 and 3, and the Schedule were
added in the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI MAGANBHAI BAROT: Sir, I
move;

"That the Bill be returned."

The question was proposed
=71 Torg =/ W1 3TA9]

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Jha, I have
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gone through the rules. The practice and
the conventions are also clear. But I do
not want to enter into an argument with
you and spend more time of the House. I
would request you to be extremely brief.
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The question is:
"That the Bill be returned."
The motion was adopted.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, the Home
Minister may lay on the Table a copy of
the Government of Assam Notifications.

PAPERS LAID ON THE TABLE—
contd.

Notification of the Government of
Assam Political (A) Department and
related papers.

SHRI YOGENDRA MAKWANA:
Sir, I beg to lay on the Table, Under sub-
section (2) of section 2 of the Essential
Services Maintenance
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(Assam) Act, 1980 as amended by the
Essential Services Maintenance Act,
1981, a copy each (in English and Hindi)
of the following Notifications of the
Government of Assam (Political (A)
Department), together with a statement
explaining the reasons for delay in laying
the Notifications:—

(i) Notification No. PLA. 334/80/
220 dated the 10th April, 1981 de-
claring certain services in connection
with the production, supply and
distribution of water and -electricity
including the Services under the
Assam  State  Electricity = Board
constituted under the Electricity
Supply Act, 1948 to be essential
services within the State of Assam for
the purpose of the Essential Services
Maintenance (Assam) Act, 1980.

(i1) Notification No. PLA. 583/
81/10 dated the 14th August, 1981,
modifying the Notification mentioned
at (i) above.

[Placed in Library. See No. Lt-3261/81
for (i) and (ii)].

THE ALIGARH MUSLIM UNIVER-
SITY AMENDMENT) BILL, 1981

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): Sir, I beg to move:

"That the Bill further to amend the
Aligarh Muslim University Act, 1920,
as passed by the Lok Sabha, be taken
into consideration."

Sir. before the House proceeds with
the discussion an the Bill, I seek your
indulgence and that of the House to say a
few words on it.

Sir, the measure which is before the
House and which we are going to
consider today is one of momentous
significance. I wish to recall that our
party, in its election manifesto of 1980,
gave a pledge that the minority char-



